Eighth Lok Sabha
XIlIl Session (21/02/1989 to 15/05/1989)
LOK SABHA

BULLETIN—PART 1
[Brief Record of Proceedings)

Tuesday, February 21, 1989/Phalguna 2, 1910 (Saka)

No, 412
1 P.M. ‘

1. President’s Address—!.aid on the Table

Secretary-General laid on the Table a copy of the President’s
Address to both Houses of Parliament assembled together on the
215t February, 1989.

2. Obitnary References

The Speaker made references to the passing away of Emperor
Hirohito of Japan; Shri Virdha Ram Phulwariya, a Member of
Seventh Lok Sabha; Shri Ratanlal Brahman, a Member of Fifth
Lok Sabha and Shri Chapla Kanta Bhattacharya, a Member of
Second, Third and Fourth Lok Sabha.

Thereafter, Meinbers stood in silence for a short while as a
mark of respect to the deceased.

3. Papers Laid on the Table .
The following papers were laid on the Table:—

(1) A copy each of the following Proclamations (Hindi and
‘English versions) under article 356(3) of the Constitution:—

(i) Proclamation dated the 24th January, 1989 issued by
the President under Clause (2) of article 356 of the
constitution revoking the Proclamation issued by him
on the 7th September, 1988 in relation to the State of
Mizoram, published in Notification No. G.S.-R. 53(E)
in Gazette of India dated the 24th January, 1989.
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(ii) Proclamation dated the 25th January, 1989 issued b
the President under Clause (2) of article 356 of thz
constitution revoking the Proclamation issued by him
on the 7th August, 1988 in relation to the State of
Nagaland, published in Notification No. G.S.R. 53 (E)
in Gazette of India dated the 25th January, 1989.

(iii) Proclamation dated the 27th January, 1989 issued by
the President under Clause (2) of article 356 of the
constitution revoking the Proclamation issued by him
on the 30th Januari, 1988 in relation to the State of
Tamil Nadu, published in Notification No. G.SR.
E{G Qg}) in Gazette of India dated the 27th January,

(2) A copy of the Income-tax (Amendment) Ordinance, 1989
(Hindi and English versions) (No. 1 of 1989) promulgated by the
President on the 24th January, 1989, under article 123(2)(a)
of the Constitution. .

(3) A copy each of the following Notifications (Hindi and
English versions) under section 159 of the Customs Act, 1962:—

(i) G.SR. 1148(E) published in Gazette of India dated

the 5th December, 1988 making certain amend-

. ments to Notification No. 205/84-Customs dated the

20th July, 1984 so as to substitute the “14. -Zip
fasteners and parts thereof”.

(i) G.S.R. 1149(E) published in Gazette of India dated
the 5th December, 1988 making certain amendments
to Notification No. 5{85-Cus, dated the 7th January,
1985 so as to substitute the words “Zip fasteners”
by the words “Zip fasteners and parts thereof”.

(iii) S.0. 1205 published in Gazette of India dated
the 27th December, 1988 together with an expla-
natory memorandum laying down the rates of ex-
change for conversion of certain foreign currencies
into Indian currency or vice-versa.

(iv) G.S.R. 1216(E) published in Gazette of India dated
the 28th December, 1988 together with an explana-
tory memorandum making certain amendments to
Notifieation No. 116|88-Cus. dated the 30th March,
1988 so as the holder of an Advance Licence can
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transfer his resultant manufactured product to
another Advance Licence holder who uses it as an
intermediate product for export production.

(v) G.S.R. 1230(E) published in Gazette of India dated
the 30th December, 1988 together with an explana-
tory memorandum making certain amendment to
Notification No. 132-Customs dated the 2nd July.
1980 so as to add one more product of Nepalese
origin to the list of items which qualify for prefe-
rential entry into India in terms of the Indo-Nepal
‘I'reaty of Trade, 1978.

(vi) G.S.R. 1231(E) published in Gazette of India dated
the 30th December, 1988 together with an explana-
tory memorandum making certain amendments to
Notification No. 132-Cus. dated the 2nd July, 1980
so as to add one more product of Nepalese origin
to the list of items which qualify for preferential
entry into India in terms of the Indo-Nepal Treaty
of Trade, 1978.

(vii) G.S.R. 1232(E) published in Gazette of India
dated the 30th December, 1988 together with an ex-
planatory memorandum making certain amend-
ments to Notification No. 132-Customs "dated the
2nd July, 1980 so as to add two more products of
Nepalese origin to the list of items which qualify
for preferential entry into India in terms of the
Indo-Nepal Treaty of Trade, 1978.

(viii) G.S.R. 3(E) published in Gazette of India dated
the 5th January, 1989 tcgether with an explanatory
memorandum making certain amendments to Noti-
fication No. 132-Customs dated the 2nd July, 1980 so
as to add one more product of Nepalese origin to
the list of items which qualify for preferential en-

try into India im terms of the Indo-Nepal Treaty of
Trade, 1978.

(4) A copy each of the following Notifications (Hindi and

.English versions) under section 296 of the Income-tax Act,
1961:—

(i) S.O. 182 published in Gazette of Tndia dated the
28th January, 1989 regarding exemption to ‘Maha-
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(i)

(iif)

(iv)

\)

(vi)

(vii)

(viii)

e ceea -

rashtra State Women's Council, Bombay’ under
secuon lU(Z3C) ot the income-tax Act, 1961 for the
period coverea py the assessment year 1Y58-89.

S.0. 183 published in Gazette of India dated the
2stn January, 1989 regarding exemption to ‘The
Indian Silk kExport rromouon Council, Bombay’
under section 1u(23C) of the income-tax Act, 1961
for the period covered by the assessment years
1965-86 to 1988-89.

S.0. 184 published in Gazette of India dated the
28th January, 1489 regarding exemption to ‘Andhra
Mahila Sabna, Hyderabad' under section 10(23C)
of the Income-tax Act, 1961 for the period covered
by the assessment year 1988-89.

S.0. 185 published in Gazette of India dated the
28th January, 1989 regarding exemption to ‘Institute
of Animal Health and Veterinary Biologicals,
Hebbal, Bangalore’ under section 10(23C) ot the
Income-tax Act, 1961 for the period covered by the
assessment years 1987-88 anda 1988-89.

S.0. 186 published in Gazette of India dated the
28th January, 1989 regarding exemption to ‘Swami
Ramananda Tirtha Memorial Committee, Hydera-
bad’ under section 10(23C) of the Income-tax Act,
1961 for the period covered by the assessment years
1984-85 to 1988-89.

S.0. 187 published in Gazette of India dated the
28th January, 1989 regarding exemption to ‘Krish-
namurtji Foundation india, Madras’ under section
10(23C) of the Income-tax Act, 1961 for the period
covered by the assessment year 1988-89

S.0. 188 published in Gazette of India dated the
28th January, 1989 regarding exemption to ‘Sangit
Mahabharati, Bombay under section 10(23C) of
the Income-tax Act, 1961 for the period covered by
the assessment years 1986-87 to 1988-89.

S.0. 189 published in Gazette of India dated the
28th January, 1989 regarding exemption to ‘The
Bharat Scouts and Guides’ under section 10(23C)
of the Income-tax Act, 1961 for the period covered
by the assessment year 1988-89.
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(ix)

(x)

(xi)

(xii)

S.0. 190 published in Gazette of India dated the
28th January, 1989 regarding exemption to ‘Or-
ganisation of Pharmaceutical Producers of India’
under section 10(23C) of the Income-tax Act, 1961

ggr the period covered by the assessment year 1988-

S.0. 191 published in Gazette of India dated the
28th January, 1989 regarding exemption to ‘Sarat
Samity, Calcutta’ under section 10(23C) of the
Income-tax Act, 1961 for the period covered by the
assessment years 1985-86 to 1988-89.

S.0O. 192 published in Gazette of India dated the
28th January, 1989 regarding exemption to ‘Jahan-
gir Art Gallery, Bombay’ under section 10(23C) of
the Income-tax Act, 1961 for the period covered by
the assessment years 1983-84 to 1988-89.

S.0. 193 published in Gazette of India dated the
28th January, 1989 regarding exemption to ‘Divine
Light Trust for the Blind, Bangalore’ under section
10(23C) of the Income-tax Act, 1961 for the period
covered by the assessment years 1987-88 to 1988-89.

(xiii) S.O. 194 published in Gazette of India dated the

28th January, 1989 regarding exemption to ‘Khela-
ghar Shishu Nivas O Shiksha Kendra, Calcutta’
under section 10(23C) of the Income-tax Act, 1961
for the period covered by the assessment years
1988-89 and 1989-90.

(xiv) S.O. 195 published in Gazette of India dated the

98th January, 1989 regarding exemption to ‘Karna-
taka State Seed Certification Agency, Bangalore’
under section 10(23C) of the Income-tax Act, 1961
for the period covered by the assessment years
1987-88 to 1989-90.

(xv) S.O. 196 published in Gazette of India dated the

28th January, 1989 regarding exemption to ‘West
Zone Cultural Centre, Udaipur, Rajasthan’ under
section 10(23C) of the Income-tax Act, 1961 for the
period covered by the assessment years 1987-88 to
1989-90.
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‘.
(xvi) S.0. 197 published in Gazette of India dated the
28th January, 1989 regarding exemption to ‘Sanjay
Gandhi Memorial Trust, New Delhi’ under section
10(23C) of the Income-tax Act, 1961 for the period
covered by the assessment year 1989-80.

(xvii) S.O. 198 published in Gazette of India dated the
28th January, 1989 regarding exemption to ‘The
Tata Agricultural and Rural Training Centre for
the Blind’ under section 10(23C) of the Income-tax
Act, 1961 for the pericd covered by the assessment
year 1988-89.

(xviii) S.O. 199 published in Gazette of India dated the
28th January, 1989 regarding exemption to ‘Thq
Children’s Book Trust, New Delhi’ under section _
10(23C) of the Income-tax Act, 1961 for the period
covered by the assessment years 1985-86 to 1988-89.

(xix) S.O. 200 published in Gazette of India dated the
28th January, 1989 regarding exemption tc ‘The
Motilal Memorial Society, Lucknow’ under section
10(23C) of the Income-tax Act, 1961 for the period
covered by the assessment year 1988-89.

(xx) S.O. 201 published in Gazette of India dated the
28th January, 1989 regarding exemption to ‘Shree
Gadge Maharaj Mission, Bombay' under section
10(23C) of the Income-tax Act, 1961 for the period ~
covered by the assessment yearg 1986-87 to 1988-89.

(xxi) S.O. 202 published in Gazette of India dated the
28th January, 1989 regarding exemption to ‘All Ben-
gal Women’s Union, alcutta’ under section
10(23C) of the Income-tax Act, 1961 for the period
covered by the assessment years 1984-85 to 1988-89.

4. Resignations from membership of Lok Sabha

(i) The Speaker informed the House that he had received a
letter Jated 12 January, 1989 from Shri Rajmanga] Pande, an
elected member from Deoria constituency of ‘Uttar Pradesh,
resigning his seat in Lok Sabha and that his resignation had been
accepted by him with effect from 12th January, 1989,
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(i) The Speaker also informed the House that he had received
a letter dated 30 January, 1989 from Shri R, Annanambi, an
elected member from Pollachi constituency of Tamil Nadu,
resigning his seat in Lok Sabha and that his resignation had been
accepted by him with effect from 2 February, 1989.

5. Report of Joint Committee \//

Shri Arvind Netam presented the Report (Hindi'and English
versions) of the Joint Committee on the Bill to consolidate and
amend the law relatmg to Railways.

6. Evidence Before Joint Committee

Shri Arvind Netam laid on the Table the record of evidence
tendered before the Joint Committee on the Bill to consolidate
and amend the law relating to Railways,

1.06 P.M.

(Lok Sabha adjourned till 11 A.M. on Wednesday, the
22nd February, 1989) -

SUBHASH C. KASHYAP,
Secretary-General.
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LOK SABHA

BULLETIN—PART I
[Brief Record of Proceedings]

Wednesday, February 22, 1989/Phalguna 3, 1910 (Saka)

No. 413
11 A.M.

1. Starred Questions

Starred Questions Nos. 1—5 were orally answered. Replies
to the: remaining questions were laid on the Table.

2. Unstarred Questions

Replies to Unstarred Questiong Nos, 1—6, 8—35, 37—43,
45—87, 89—115, 117—126 and 128—184 were laid on the
Table. '

3. Papers Laid on the Table e
The following papers were laid on the Table:—

(1) A copy of the Apprenticeship (Amendment) Rules,
1988 (Hindi and English versions) published in Noti-
fication No. G.S.R. 810 in Gazette of India dated
the 8th October. 1988 under sub-section (3) of sec-
tion 37 of the Apprentices Act, 1961.

(2) () A copy of the Annual Report (Hindi and Eng-
lish versions) of the New Delhi Tuberculosis Centre,
New Delhi, for the year 1987 along with Audited Ac-
counts. ‘ ' i

(ii) A copy of the Review (Hindi and English versions)
by the Government on the working of the New Delhi
Tuberculosis Centre, New Delhi, for the vear 1987.
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(3) (i) A copy of the Annual Report (Hindi and Eng-
lish versions) of the Mahatma Gandhi Institute of
Medical Sciences and Kasturba Hospital Sevagram,
for the year 1987-88 along with Audited Accounts.

(ii) A copy of the Review (Hindi and English versions)
by the Government on the working of the Mahatma
Gandhi Institute of Medical Sciences and Kasturba
Hospital, Sevagram, for the year 1987-88.

(4) A statement (Hindi and English versions) showing

reasons for delay in laying the persons mentioned at
(3) above,

(5) A copy of the Standards of Weights and Measures
(National Standards) Rules, 1988 (Hindi and Eng-
lish versions) published in Notification No. G.S.R.
1076 (E) in Gazette of India dated 18th November,
1988. under sub-section (4) of section 83 of the Stan-
dards of Weights and Measures Act, 1976.

(6) (i) A copy of the Annual Report (Hindi and Eng-
lish versions) of the Suver Bazar, the Coonerative

Stores Limited, New Delhi, for the year 1986-87 along
with Audited Accounts. !

(ii) A copy of the Review (Hindi and English versions)
by the Government on the working of the Super
Bazar, the Cooverative Stores Limited, New Delhi,
for the year 1986-87. - ;

(7) A conv each of the following Notifications (Hindi
and Enelish versions) under sub-section (2) of sec-
tion 7 of the Employees Provident Funds and Mis-
cellaneeus Provisions Act, 1952:—

(i) The Emvlovees’ Denosit Linked Insurance (Amend-
ment\ Scheme, 1938 published in Notification No.
G SR. 945 in Gazette of India dated the 3rd December,
1988. ' ;

'(ii) The Emplovees’ Familv Pension (Second Amend-
ment) Scheme. 1988 published in Notification  No.
G.SR. 946 in Gazette of India dated the 3rd December.
1988. '



4. Assent to Bills

(i) Secretary-General laid on the Table the following four
Bills passed by the Houses of Parliament during the last session
and assented to:— '

(1) The Tamil Nadu Appropriation (No. 3) Bill, 1988.
(2) The Punjab Appropriation (No. 3) Bill 1988.

(3) The Forest (Conservation) Amendment Bill, 1988.
(4) The Appropriation (No, 5) Bill, 1988.

(ii) Secretary-General also laid on the Table, copies duly
authenticated by the Secretary-General of Rajya Sabha, of the
following nine Bills passed by the Houses of Parliament during
the last Sessicn and assented to:—

(1) The Salary, Allowances and Pension of Members of
Parliament (Amendment) Bill, 1988.

(2) The monopolies and Restrictive Trade Practices
(Amendment) Bill, 1988,

(3) The Commissions of Inquiry (Amendment) Bill, 1988.

(4) The Banking, Public Financial Institutions and Nego-
tiable Instruments Laws (Amendment) Bill, 1988.

(5) The Sixth Schedule to the Constitution (Amendment)
Bill, 1988.

(6) The National Highways Authority of India Bill, 1988.
(7) The Constitution (Sixtieth Amendment) Bill, 1988.

(8) The Representation of the People (Amendment) Bill,
1988.

(9) The Narcotic - Drugs and Psycotropic Substances
(Amendment) Bill, 1988.
5. Report of the Railway Convention Committee

Shri Subhash Yadav presented the Thirteenth Report (English
and Hindi versions) of the Railway Convention Committee on
‘Rate of Dividend for 1989-90 and other ancillary matters.’
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6. Matters Under Rule 377

(1) Dr. K. S. Bhoi raised a matter regarding need to am-
end the Mines and Mincrals (Regulation and Development)
Act to include only the atomic minerals and precious metals
in the First Schedule thereof.

(2) Shri V. S. Vijayaraghavan raised a matter regarding
need to set up electronic telephone exchanges in Palghat dis-
trict (Kerala). ..

e vew

(3) Dr. G. S. Rajhans raised a matter regarding need to
send another Central team to Bihar to assess the damage cau-
sed by the earthquake in August, 1988.

(4) Shri Sriballav Panigrahi raised a matter regarding
need to boost export of iron ore from Orissa.

(5) Shri Kamodi Lal Jatav raised a matter regarding need
to connect Etawah—Kota road with National Highway via
Morena and Sheopur Kalan.

(6) Shri K. Ramachandra Reddy raised a matter regard-
ing need to provide sufficient funds to ICRISAT for multipli-
cation of ground-nut seed.

(7) Shri Basudeb Acharia raised a matter regarding need

to bring parity in the pay and allowances of all para-military

forces. '

(8) Shri Satyendra Narayan Sinha raised a matter regard-
ing need for early discucssions with parties demanding separate
States to check agitational approach.

7. Government Bill—Under Consideration The Direct Tax Laws
(Amendment) Bill, 1988.

The motion for consideration of the Bill was moved by
Shri S. B. Chavan.

The following members took part in the debate:—
(1) Shri B. B. Ramaiah
(2) Dr. G. S. Rajhans
(Lok Sabha adjourned at 1 P.M. and re-assembled at 2.04 P.M.)
(3) Shri N. Tombi Singh
(4) Shri Amal Datla



(5) Shri Sharad Dighe

(6) Shri Murli Deora

(7) Shri Ramashray Prasad Singh
(8) Shri Sriballav Panigrahi

(9) Shri H. M. Patel

(10) Shri Girdhari Lal Vyas

(11) Shri Shantaram Naik

(12) Shri Vijay N. Patil

Shri S. B. Chavan commenced his speech in reply to the
debate. His speech was not concluded.

The discussion was not concluded.

8. Discussion Under Rule 193 N

Prof. Madhu Dandavate raised a discussion on the situa-
tion arising out of the settlement between the Government
of India and the multinational company Union Carbide for

payment of compensation to the victims of the Bhopal gas
tragedy.

The following members took part in the debate:—
(1) Shri Satyendra Narayan Sinha
(2) Shri V. Sobhanadreeswara Rao
(3) Shri K. N. Pradhan
(4) Shri Saifuddin Chowdhary

The discussion was not concluded.

9, Report of Business Advisory Committee

Shrimati Sheila Dikshit presented the Sixty-fifth Report
of Business Advisory Committee,

6 P.M. -~ K

(Lok Sabha adjourned till 11 A.M. on Thursday, the 23rd
February, 1989)

SUBHASH C. KASHYAP,
Secretary-General.
5
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LOK SABHA
N N
BULLETIN—PART 1

[Brief Record of Proceedings]
Thursday, February 23, 1989/Phalguna 4, 1910 (Saka)

No. 414
11 A-M.
1, Starred Questions

Starred Questions Nos. 22, 24-26, 28, 30-32 and 34 were orally
answered. Replies to Starred Questions Nos. 23, 29, 35-40 were
laid on the Table.

2, Unstarreg Questions

Replies to Unstarred Questions Nos. 185-207, 209-283 and
285-373 were laid on the Table.

3, Papers Laid on the Table
The following papers were laid on the Table: —

(1) (i) A copy of the Annual Accounts (Hindj and English
versions) of the New Mangalore Port Trust for the
year 1987-88 along with Audited Report thereon
under sub-section (2) of section 103 of the Major
Port Trusts Act, 1963.

(ii) A copy of the Review (Hindi and English versions)
by the Government on the Audited Accounts of the
New Mangalore Port Trust for the year 1987-88.

(2) (i) A copy of the Annual Report (Hindi and English

" versions) of the Indian Council of Historical Research,

New Delhi, for the year 1987-88 along with Audited
Accounts. E



(i)

3G ®

(i)

4) @

(ii)

(5)
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A copy of the Review (Hindi and English versions)
by the Government on the working of the Indian
Council of Historical Research, New Delhi, for the
year 1987-88.

A copy of the Annual Report (Hindi and English
versions) of the Indian Council of Social Science Re-
search, New Delhi, for the year 1987-88 along with
Audited Accounts.

A copy of the Review (Hindi and English versions)
by the Government on the working of the Indian
Council of Social Science Research, New Delhi, for the
year 1987-88.

A copy of the Annual Report (Hindi and English
versions) of the University of Delhi, Delhi, for the
year 1986-87.

A copy of the Review (Hindi and English versions)
by the Governmeént on the working of the University
of Delhi, Delhi, ior the year 1986-87.

A statement (Hindi and English versions) showing
reasons for delay in laying the papers mentioned at
(4) above.

A copy of the Annual Report (Hindi and English
versions) of the University of Hyderabad for the year
1987-88.

A copy of the Review (Hindi and English versions)
by the Government on the working of the University
of Hyderabad for the year 1987-88.

statement (Hindi and English versions) showing
reasons for delay in laying the papers mentioned at
(6) above.

copy of the National Oilseeds and Vegetaple. Qils
Depgelopment Board Regulations, 1988 (Hindi and
English versions) published in Notification No. S.0.
990(E) in Gazette of India dated the 27th October,
1988, under section 20 of the National Oilseeds and
Vegetable Oils Development Board Act, 1983.
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(9) A copy of the Order, indicating the supplies of fer-
tilisers to be made by domestic manufacturers of
fertilisers to various States, Union Territories and
Commodity Board during the period from 1st Octo-
ber, 1988 to 31st March, 1989 (Hindj and English ver-
sions) published in Notification No. G.S.R. 1189 (E)
in Gazette of India dated the 21st December, 1988,
under sub-section (6) of section 3 of the Essential
Commodities Act, 1955.

(10) A copy each of the following Notifications (Hindi
and English versions) under sub-section (4) of sec-
tion 124 of the Major Port Trusts Act, 1963: —

(i) G.S.R. 1170(E) published in Gazette of India dated
the 12th December, 1988 approving the Cochin Part
Egrggloyees’ (Conduct) Amendment Regulations,
1988.

(ii) G.S.R. 1172(E) published in Gazette of India dated
the 12th December, 1988 approving the Cochin Port
Employees’ (Leave Travel Concession) Amendment
Regulations, 1988.

(ili) G.S.R. 1174 (E) published in Gazette of India dated
the 14th December, 1988 approving the Mormugao
Port Employees’ (Leave) First Amendment Regula-
tions, 1988.

(iv) G.S.R. 1175(E) published in Gazette of India dated
the 14th December 1988 approving the Mormugao
Port Employees’ (Superannuation and Age Retire-
ment) (First Amendment) Regulations, 1988.

(v) G.S.R. 1176 (E), published in Gazette of India dated
the 14th December, 1988 approving the Visakhapat-
nam Port Trust Emplovees’ (Allotment of Residen-
ces) Amendment Regulations, 1988.

(vi) G.S.R. 1185(E) published in Gazette of India dated
the 19th December, 1988 approving the Tuticorin Port
Employees’ (Conduct) Fifth Amendment Regulations,
1988.

(vii) G.S.R. 1186(E) published in Gazette of India dated
the 19th December, 1988 approving the New Manga-
lore Port Trusts Employees’ (Conduct) Second Anv
endment Regulations, 1988,
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-(viil) G.S.R. 20(E) published in Gazette of India dated
the 10th January, 1989 approving the Madras Port
Trust (Distraint or Arrest and Sale of Vessels) Re
gulations, 1988. )

4 Report and Minutes of Committee on Public Undertakings

Shri Vakkom Purushothaman presented the Fifty-first Re-
port (Hindj and English versions) of the Committee on Public
Undertakings on Air-India-Fare aspect and Minutes of the
sittings of the Committee relating thereto.

3. Statement by Ministcr

The Minister of State of Agriculture made a statement (i)
correcting the answer given on 1 December, 1983 to Starred
Question 295 regarding animal and bird sacrifice by Shri Para-
sram Bhardwaj and (ii) giving reasons for delay in correcting
the answer.

6. Motion regarding extension of time for presentation of Re-
port of Committee of Privileges

Shri Sharad Dighe moved the following motion:—

“That this House do further extend upto the last day of
the first week of the next session the time for the
presentation of the Report of the Committee of Pri-
vileges in regard to allegation made by Shri K. P.
Unnikrishnan, M.P. against the Minister of State in
the Ministry of Commerce (Shri Priva Ranian Das
Munsi) on 10th December. 1987 during discussion
on ‘No Confidence Motion’.”

The following members spoke:—

(1) Shri Suresh Kurup
(2) Prof. Madhu Dandavate.

Shri Sharad Dighe replied to the debate.

The Motior. was adopted.



7. Motio ing, Sixty-Fifth - of Bugimess Advisory .,
n.reg:gdmg&xty h Report of Business Advisory ..

Shri H. K. L. Bhagat moved the following motion:

“That this House do agree with the Sixty-fifth Report
of the Business Advisory Committee presented to
the House on the 22nd February, 1989.”

The motion was adopted.

8. The Budget (Railways)—1989-90

Shri Madhavrao Scindia presented a statemeni of the
estimated receipts and expenditure of the Government of India
for the year 1989-90 in respect of Railways.

(Lok Sabha adjourned at 1-15 P.M, and re-assembled at
2-20 P.M.)

9. Matters Under Rule 377

(1) Shri K. N. Prachan raised a matter regarding need to
withdraw the order abolishing the ad hoc pests created in the
Directorate of Census in 1961.

(2) Dr. (Smt.) Phulrenu Guha raised a matter regarding
need to release more funds for drinking water projects.

(3) Dr. Chandra Shekhar Tripathi raised a matter regard-
ing need to open a Cancer Institute in Khalilabad, Uttar
Pradesh.

(4) Shri G. S. Basavaraju raised a matter regarding need
to sanction the proposal submitted by the Government of
Karpataka for strengthening the Ground Water Organisation.

(5) Shri Shantilal Patel raised a matter regarding need to
ensure early payment of Crop Insurance claims of Gujarat
farmers.

(6) Shri Ramashray Prasad Singh raised a matter regard-
ing need for steps for removal of rural unemployment.

(7) Shri Somnath Rath raised a matter regarding need to
send a team of agricultural experts from ICAR to studv the
feasibilitv of establishing an agricultural college in district
Ganjam in Orissa.



(8) Dr. Prabhat Kumar Mishra raised 3 matter regarding

need to transfer the hecadquarters of BALCO from Delhi to
Bilaspur or Korba in Madhya Pradesh,

10, Government Bill—Passeqd

The Direct Tax Laws (Amendment) Bill, 1988
Discussion on the motion for consideration of the Bill mov-

ed by Shri S. B. Chavan on the 22nd February, 1989,
continued.

Shri S. B. Chavan concluded his reply to the debate.

The motion for consideration was adopted and clause-by-
clause consideration of the Bill was taken up.

Clauses 2 and 3 were adopted.

Clause 4 was adopted, as amended.

Clause 5 was adovted.

Clauses 6 and 7 were adopted, as amended.
Clauses 8 to 12 were adopted.

Clause 13 was adopted, as amended.

Clauses 14 and 15 were adopted.

Clause 16 was adopted, as amended.

Clauses 17 and 18 were adopted.

Clause 19 was adopted, as amended.

Clauses 20 to 39 were adopted.

Clauses 40 and 41 were adopted, as amended.
Clauses 42 to 49 were adopted.

Clauses 50 and 51 were adopted, as amended.
Clauses 52 to 55 were adopted.

Clauses 56 and 57 were adopted, as amended.
Clauses 58 to 67 were adopted. ,
Clause 68 was adopted, as amended,

Clause 69 was adopted.



Clause 70 was adopted, as amended.
Clauses 71 and 72 were adopted.
Clause 73 was adopted, as amended.
Clauses 74 to 77 were adopted.
Clause 78 was adopted, as amended,
Clauses 79 to 85 were adopted,
Clause 86 was adopted, as amended.
Clauses 87 to 89 were adopted.
Clause 90 was adopted, as amended.
Clauses 91 to 94 were adopted.
Clause 95 was adopted, as amended,

Clause 1 and the Emnacting Formula wene adopted, as
amended,

The Long Title was also adopted.

The motion that the Bill as amended, be passed was mov-
ed by Shri S. B. Chavan.

The following members took part in the debates:—
(1) Shri G. M. Banatwalla
(2) Shri A. Charles
(3) Shri S. B. Chavan

The motion was adopted and the Bill, as amended was
passed.

11, Motion of Thanks on the President’s Addresg

Shri V. N. Gadgil moved the following motion:—

“That an Address be presented to the President in the
following terms:—

‘That the Members of Lok Sabha assembled in this
Session are deeply grateful to the President for
the Address which he has been pleased to deliver
to both Houses of Parliament assembled together
on the 21st February, 1989’.”
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Shri R. L. Bhatia seconded the motion.

Two hundred forty-four amendments (Nos. 13, 20, 23, 33

“to 42, 58 to 188, 190 to 207, 213 to 221 232 to 273, 275 to 292 ‘and
300 to 312) were moved.

The following Members took part in the debate:—
(1) Shri C. Madhav Reddy
(2) Dr. G. S. Rajhans
(3) Shri Thampar Thomas
(4) Shri N. Tombi Singh
(5) Shri Abdul Rashid Kabuli
(6) Xm. Mamata Banerjee (Speech unfinigshed)

“The discussion was not concluded.

6.01 P.M.

(Lok Sabha adjourned till 11 A.M. on Friday, the 24th
- February, 1989)

SUBHASH C. KASHYAP.
Secretary-General.
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LOK SABHA

BULLETIN—PART I
[Brief Record of Proceedings]

Friday, February 24, 1989/Phalguna 5 1910 (Saka)

No. 415
11.01 AM.

1. Starred Questions

Starred questions Nos, 41, 42 and 45—47 were orally ans-
wered. Starred Question No. 58 was postponed to 10 March,
1989. Replies to Starred Questions Nos. 43, 44, 48—57, 59 and
60 were laid on the Table.

2. Unstarred Questions

Replies to Unstarred Questions Nos. 374—462 464—530 and
532—566 were laid on the Table.
3, Papers Laid on the Table

The following papers were laid on the Table:—

(1) A copy of the ‘Economic Survey, 1988-89’ (Hindi and
English versions).

(2) A copy each of the following papers (Hindi and
English versions) under sub-section (2) of section 38
of the Central Excises and Salt Act, 1944:—

(i) The Central Excise (Seventh Amendment) Rules,
1988 published in Notification No. G.SR. 1154(E)
in Gazette of India dated the 7Tth December, 1988.
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(ii) G.S.R. 1173(E) publisheq in Gazette of India dated
the 13th December, 1988 together with an ex-
planatory memorandum seeking to waive pay-
ment of Central Excise duty leviable on electri-
cal grade insulating paper or paper board of types
other than coated, impregnated or covered with
plastic (excluding adhesives) falling under sub-
heading No. 4817.90 of the Schedule to the Central
Excise Tariff Act, 1985 during the period com-
mencing on the 28th February, 1986 and ending with
the 28th February, 1987.

(iii) G.S.R. 1190(E) and G.S.R. 1191(E) published in
Gazette of India dated the 21st December, 1988
together with an explanatory memorandum seeking
to provide that in accordance with a general prac
tice that was prevalent at the relevant time, so much
of that portion of the excise duties on cotton fab-
rics falling wunder heading No. 52.06 and man-
made fabrics falling under heading No. 55.08 of
the Schedule to the Central Excises Tariff Act, 1985
read with the First Schedule to the Additional
Duties of Excise (Goods of Special Importance)
Act, 1957 respectively which were shory levied
during the period from 28.2.86 to 12.5.86 shall
not be required to be paid.

(iv) The Central Excise (Amendment) Rules, 1989
published in Notification No. G.S.R. 17(E) in Gaz-
ette of India dated the 10th January, 1989.

(v) G.S.R. 78(E) published in Gazette of India dated
the 3rd February, 1989 together with an explana-
tory Memorandum exempting kits for testing
narcotic drugs and psychotropic substances and
re-agents used therein, manufactured by Messers
Hindustan Antibiotics Limited, Pimpri, from the
whole of the duty of excise leviable thereon.

(3) A copy each of the following Notifications (Hindi
and English versions) under sub-section (3) of sec-
tior61 48 of the Life Insurance Corporation Act,
1956:—

- (i) The Life Insurance ‘Corporation (Amendment)
Rules, 1988 published in Notification No. G.S.R.
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1116(E) in Gazette of India dated the 2nd Decem-
ber, 1988.

(ii)) G.S.R. 1166(E) publisheq in Gazette of India
dated the 9th December, 1¥88 making certain am-
endments to the lafe Insurance Corporation of
India (Staff) Regulations, 1960.

(4) A copy each cf the following Notifications (Hindj and
English versions) under sub-section (§) of section
17A of the General Insurance Business (Nationalis-
ation) Act, 1572:—

(i) The General Insurance (Rationalisation and Re-
vision of Pay Scales and other Conditions of Ser-
vice of Supervisory, Clerical and Subordinate
Staff), Amendment Scheme, 1988 published in
Notification No. S.O. 1160(E) in Gazette of India
dated the 9th December, 1988.

(ii) The General Insurance (Termination, Superannua-
tion and Retirement of Officers and Development
Staffy Amendment Scheme, 1988 published in Noti-
fication No. S.O. 1161(E) in Gazette of India
dated the 9th December, 1988.

(5) A copy of the Notification No. S.0. 3350 (Hindj and
English versions) published in Gazette of India dated
the 12th November, 1988 specifying the exceptions,
restriction and limitations specified in notification
which shall apply to or in relation to the General
Insurance Corporation of India under sub-section (3)
of section 39 of the General Insurance Business
(Nationalisation) Act, 1972.

(6) A copy each of the following Annnal Reports (Hindi
and English versions):—
(i) Report of the Gomti Gramin Bank for the year
ended the 31st December, 1987 together with the
Accounts and the Auditor’s Report thereon.

(ii) Report of the Marathwada Gramin Bank for the
year ended the 31st December, 1987 together with
the Accounts and the Auditor’s Repprt thereon.

(iii) Report of the Malaprabha Grameena Bank for the
year ended the 31st December, 1987 together with
the Accounts and the Auditor's Report thereon.
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(iv) Report of the Ambala Kurukshetra Gramin Eank
for the year ended the 31st December, 1937 toget-
her witn the Accounts and the Auditor’s Report
thereon,

(v) Report of the Thar Aancnalik Gramin Bank for
the year ended the 31st December, 1987 together
with the Accounts and the Auditors Report there-
on,

(vi) Report of the Sri Visakha Grameena Bank for the
year ended the 31st December, 1987 together with
wne Accounts and the Auditor's Repori thereon.

(vii) Report of the Vaishali Kshetriya Gramin Bank for
the year ended the 3lst December, 1987 together
with the Accounts and the Auditor’'s Report iuere-
on.

.S .

(viii) Report of the Basti Gramin Bank for the year
ended the 31st December, 1987 together with the
Accounts and the Auditor's Report thereon.

(ix) Report of the Kosi Kshetriya Gramin Bank for the
vear ended the 31st December, 1987 together with
the Accounts and the Auditors Report thereon.

(x) Report of the Bijapur Grameena Bank for the year
ended the 31st December, 1987 together with the
Accounts and the Auditor’'s Report thereon.

(xi) Report of the Jamnagar Gramin Bank for the year
ended the 31st December, 1987 together with the
Accounts and the Auditor's Report thereon.

(xii) Report of the Chhindwara Seoni Kshetriya Gramin
Bank for the year ended the 31st December, 1987
together with the Accounts and the Auditor’s Re-
port thereon.

(xiii) Report of the Bundelkhand Kshetriya Gramin
Bank for the year ended the 31st December, 1987
together with the Accounts and the Auditor's Re-
port thereon.

(xiv) Report of the Aligarh Gramin Bank for the year
ended the 31st December, 1987 together with the
Accounts and the Auditor’s Report thereon,
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(xv) Report of the Surendranagar Bhavnagar Gramin
Bank for the year ended tne 31st December, 1987
together with the Accounts and the Auditors Re-
port thereon.

(xvi) Report of the Himachal Gramin Bank for the year
ended the 31st December, 1987 together with the
Accounts and the Auditor’s Report thereon.

(xvii) Report of the Koraput Panchabati Gramya Bank
for the year ended the 31st December, 1987 toget-

her with the Accounts and the Auditor's Report
thereon.

(xviii) Report of the Rani Laxmi Bai Kshetriya Gramin
Bank for the year ended the 31st December, 1987
together with the Accounts and the Auditor’s Re-
port thereon.

(xix) Report of the Bhojpur Rohtas Gramin Bank for
the year ended the 31lst December, 1987 together
with the Accounts and the Auditor’s Report there-
on.

(xx) Report of the Thane Gramin Bank for the year
ended the 31st December, 1987 together with the
Accounts and the Auditor’s Report thereon.

(xxi) Report of the Surguja Kshetriya Gramin Bank
for the year ended the 31st December, 1987 toget-

her with the Accounts and the Auditor’s Report
thereon.

(xxii) Report of the Banaskantha Mehsana Gramin
Bank for the year ended the 31st December, 1987
together with the Accounts and the Auditor's Re-
port thereon.

(xxiii) Report of the Etawah Kshetrlya Gramin Bank
for the year ended the 31st December, 1987 together
with the Accounts and the Auditor’s Report thereon.

(xxiv) Report of the Chambal Kshetriya Gramin Bank
for the year ended the 31st December, 1987 toget-
her with the Accounts and the Auditor’s Report
thereon.

(xxv) Report of the Kalpatharu Grameena Banx for
the year ended the 31st December, 1987 together
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with the Accounts and the Auditor’s Report there- !
on.

(xxvi) Report of the Jhabua Dhar Kshetriya Gramin
Bank for the year ended the 31st December, 1987

together with the Accounts and the Auditor's Re-
port thereon.

(xxvii) Report of the Jammu Rural Bank for the year
ended the 3lst December, 1987 together with the
Accounts and the Auditor’s Report thereon.

(xxviii) Report of the Kalahandi Anchalika Gramya
Bank for the year ended the 31st December, 1987
together with the Accounts and the Auditor’s Re-
port thereon.

(xxix) Report of the Mahakaushal Kshetriya Gramin
Bank for the year ended the 31st December, 1987
together with the Accounts and the Auditor’s Re-
port thereon.

(xxx) Report of Sri Rama Grameena Bank for the
year ended the 31st December, 1987 together with
the Accounts and the Auditor’s Report thereon.

(xxxi) Report of the Cauvery Grameena Bank for the
year ended the 31st December, 1987 together with
the Accounts and the Auditor’s Report thereon.

(xxxii) Report of the Sabarkantha Gandhinagar Gra-
min Bank for the year ended the 31st December,
1987 together with the Accounts and the Auditor’s
Report thereon.

(xxxiii) Report of the Kutch Gramin Bank for the year
ended the 31st December, 1987 together with the
Accounts and the Auditor's Report thereon.

(xxxiv) Report of the Kolar Gramin Bank for the year
ended the 31st December, 1987 together with the
Accounts and the Auditor’s Report thereon.

(xxxv) Report of the Mizoram Rural Bank for the year
ended the 31st December, 1987 together with the
Accounts and the Auditor’s Report thereon.

i) Report of the Gorakhpur Kshetriya Gramin
(xxxgalek for the year ended tlge 31st December, 1987
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together with the Accounts and the Auditor’s Re-
port thereon. ,‘

(xxxvii) Report of the Nalanda Gramin Bauk for the
year ended the 31st December, 1987 together with
the Accounts and the Auditor’s Report thereon.

(xxxviii) Report of the Chitradurga Gramin Bank for
the year ended the 31st December, 1987 t{ogether
with the Accounts and the Auditor’s Report thereon.

(xxxix) Report of the Langpi Dehangi Rural Bank for
the year ended the 31st December, 1987 toge‘her
with the Accounts and the Auditor’s Report thereon.

(x1) Report of the Parvatiya Gramin Bank for the
year ended the 31st December, 1987 together with
the Accounts and the Auditor’s Report thereon.

(x1i) Report of the Gwalior Datia Gramin Bank for
the year ended the 31st December, 1987 together
with the Accounts and the Auditor’s Report there-
on. ,

(xlii) Report of Ka Bank Nongkyndong Ri  Khasi
Jaintia for the year ended the 31st December, 1987
together with the Accounts and the Auditor's Re-
port thereon. ;

(xliii) Report of the Sree Anantha Grameena Bank
for the year ended the 31st December, 1987 together
with the Accounts and the Auditor’s Report there-
on.

(xliv) Report of the Sri Saraswati Grameena Bank for
the year ended the 31st December, 1987 together
with the Accounts and the Auditor’s Report there-
on.

(xlv) Report of the Rewa Sidhi Gramin Bank for the
year ended the 31st December, 1987 together with
the Accounts and the Auditor’s Report thereon.

(xlvi) Report of the Krishna Grameena Bank f{cr the
year ended the 31st December, 1987 together with
the Accounts and the Auditor’s Report thereon.
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(xlvii) Report of the Nadia Gramin Bank for the year
ended the 31st December, 1987 together with the
Accounts and the Auditor's Report thereon.

(xlvxii.) Report of the Alwar Bharatpur Anchalik Gra-
min Bank for the year ended the 31st December,
1987 together with the Accounts and the Auditor’s
Report thereon.

(xlix) Report-of the Shivpuri Guna Kshetriya Gramin
Bank for the year ended the 31st December, 1987

together with the Accounts and the Auditor’s Re-
port thereon.

(1) Report of the Etah Gramin Bank for the year ended
the 31st December, 1987 together with the Accounts
-and the Auditor’s Report thereon.

(li) Report of the Gurdaspur Amritsar Kshetriya Gra-
min Bank for the year ended the 31st December,
1987 together with the Accounts and the Auditor’s
Report thereon.

(lii) Report of the Ratnagiri Sindudurg Gramin Bank
for the vear ended the 31st December, 1987 togather
with the Accounts and the Auditor’s Report there-
on.

(liii) Report of the Chikmagalur Kodagu Grameena
Bank for the year ended the 31st December, 1987
together with the Accounts and the Auditor’s
Report thereon.

(liv) Report of the Sahyadri Gramin Bank for the
year ended the 31st December, 1987 together with
the Accounts and the Auditor’s Report thereon. ..

(v) Report of the Netravati Grameena Bank for the
year ended the 31st December, 1987 together with
the Accounts and the Auditor’s Report thereon.

(lvi) Repert of the Indore Ujjain Kshetriya Gramin
Bank for the year ended the 31st December, 1987
together with the Accounts and the Auditor’s Re-
port thereon. i

(lvii) Report of the Viveshvarayya Gramin Bank for
the year ended the 31st December, 1987 together
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with the Accounts and the Auditor’s Report there-
on. )

(lviii) Report of the Adhiyaman Grama Bank for the
year ended the 31st December, 1987 together with
the Accounts and the Auditor’s Report thereon.

(lix) Report of the Vallalar Gramin Bank for the year
ended the 31st December, 1987 together with the
Accounts and the Auditor’s Report thereon.

(Ix) Report of the Chaitanya Grameena Bank for the
year ended the 31st December, 1987 together with
the Accounts and the Auditor’s Report thereon.

(Ixi) Report of the Singhbhum Kshetriya Gramin Bank
for the year ended the 31st December, 1987 together

with the Accounts and the Auditor’s Report there-
on. 1 '

(Ixii) Report of the Kshetriya Kisan Gramin Bank,
Mainpuri, for the year ended the 31st December,

1987 together with the Accounts and the Auditor’s
Report thereon. .

(Ixiii) Report of the Kshetriya Gramin Bank, Hosh-
angabad, for the year ended the 31st December,
1987 together with the Accounts and the Auditor’s
Report thereon. ;

(Ixiv) Report of the Bikaner Kshetriya Gramin Bank
for the year ended the 31st December, 1987 to-
gether with the Accounts and the Auditor’s Report
thereon.

Ixv) Report of the Hazaribagh Kshetriya Gramin

( lgmkp?or the year ended ‘the 3lst Decem}:er, 1937
together with the Accounts and the Auditor’s Re-
port thereon.

(7) A copy of Amendments (Hindi and English  ver-
’ sions) to the recommendations made in the First
Report of the Ninth' Finance Commission together
with explanatory Memorandum giving reasons for
making amendments.
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(8) A copy of the Hundred Twenty-Ninth Report (Hind"
and English versions) of the Law Commission on Urban L.iti-
gation—Mediation as Alternative to Adjudication.

(9) A copy of the Annual Report (Hindi and English
versions) of the Betwa River Board, Jhansi, for the
year 1987-88 along with Audited Accounts.

(10) A statement (Hindi and Einglish versions) regarding
(a) Review by the Government on the working of
the Betwa River Board, Jhansi for the year 1987-88
and (b) showing reasons for delay in flaying the
papers mentioned at (9) above.

(11) (i) A copy of the Annual Report (Hindi and
English versions) of the Chemicals and Allied Pro-
ducts Export Promotion Council, Calcutta, for the —
year 1987-88 along with Audited Accounts.

(ii) A copy of the Review (Hindi and English versions)
by the Government on the working of the Chemicals
and Allied Products Export Promotion Council,
Calcutta, for the year 1987-88.

(12) (i) A copy of the Annual Report (Hindi and Eng-
lish versions) of the Basic Chemicals, Pharmaceuti-
cals and Cosmetics Export Promotion Council,
Bombay, for the year 1987-88 along with Audited —
Accounts.

(ii) A copy of the Review (Hindi and English versions)
by the Government on the working of the Basic
Chemicals, Pharmaceuticals and Cosmetics Export
Promotion Council, Bombay, for the year 1987-88.

(13) A copy each of the following papers (Hindi and
English versions) under sub-section (1) of section
619A of the Companies Act, 1956:—

(a) (i) Review by the Government on the working
of the Indian Railway Construction Company
Limited, New Delhi, for the year 1987-88.
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(i)

(b

(ii)

Annual Report of the Indian Railway Construc-
tion Company Limited, New Delhi, for the year
1987-88 along with Audited Accounts and com-
ments of the Comptroller and Auditor Geneial
thereon.

(i) Review by the Government on the working
of the Rail India Technical and Economic Ser-
vices Limited, New Delhi, for the year 1987-88.

Annual ‘Report of the Rail India Technical and
Economic Services Limited, New Delhi, for the
year 1987-88 along with Audited Accounts und
comments of the Comptroller and Auditor Ge1e-
ral thereon.

4. Statement by Minister

The Minister of State for Parliamentary Affairs made a
statement regarding Government Business for the week com-
mencing the 27th February, 1989.

S. Motion of Thanks on the President’s Address

Discussion on the following motion moved by Shri V. N.
Gadgil and seconded by Shri R. L. Bhatia and the amendments
thereto moved on the 23rd February, 1989, continued:—

" “That an Address be presented to the President in the

following terms:—

“That the Members of Lok Sabha assembled in this

Session are deeply grateful to the President for
the Address which he has been pleased to deliver
to both Houses of Parliament assembled together
on the 21st February, 1989°.”

The following members took part in the debate:—
(1) Kum. Mamata Banerjee
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(2) Shri Sharad Dighe
(3) Shri Dinesh Goswami

(Lok Sabha adjourned at 1 P-M. and re-assembled at 2.07 P.M.)
(4) Shri Somnath Rath
(5) Shri Tarun Kanti Ghosh
_ (6) Shri Kali Prasad Pandey
(7) Shri Ramswaroop Ram
(8) Shri Mewa Singh Gill

The discussion was not concluded

6. Private Members’ Bills—Introduced

(1) The Fair Price Shops (Regulation) Bill, 1989, by Shri
G. S. Basavaraju.

(2) The Agricultura] Produce Prices Fixation Bill, 1989, by
Shri Uttam Rathod.

7. Private Member's Bil—Under Consideration

The Unorganised Labour Welfare Fund Bill, 1985, by Shri
Balasaheb Vikhe Patil.

Further discussion on the motion for consideration of the
Bill moved on the 25th November, 1988, continued.

The following members took part in the debate:—
(1) Shri Ram Pyare Panika
(2) Shri V. Sobhanadreeswara Rao
(3) Prof. N, G, Ranga
(4) Shri N, Tombi Singh
(5) Dr. (Smt.) Phulrenu Guha
(6) Shri Sriballav Panigrahi
12



' (7) Shri Girdhari Lal Vyas
(8) Shri Balwant Singh Ramoowalia
(9) Shri Jagannath Patnaik
(10) Shri Damodar Pandey
(11) Shri Yogeshwar Prasad Yogesh (Speech unfinished).

The discussion was not concluded.
6 P.M.

(Lok Sabha adjourned till 11 A.M. on Monday, the 2Tth
February, 1989)

SUBHASH C. KASHYAP,
Secretary-General.
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LOK SABHA

BULLETIN—PART 1
[Brief Record of Proceedings]

Monday, February 27, 1989/Phalguna 8, 1910 (Saka)

No. 416

11.01 A M.
1. Starred Questions
Starred Questions Nos. 62, 63, 67, 79 and 80 were orally

answered.

Replies to the remaining questions were laid on

the Table.

2. Unstarred Questions

Replies to Unstarred Questions Nos. 567—593, 595—652, 654—
658, 660—666, 668—684, 686—720 and 722—767 were laid on the

Table.

P ——

3. Papers laid on the Table
The following papers were laid on the Table:—
(1) A copy of the Governors (Allowances and Privileges)

@)

®

Amendment Rules, 1989 (Hindi and English ver-
sions) published in Notification No. G.S.R. 70(E) in
Gazette of India dated the 1st February, 1989 under
sub-section (3) of section 13 of the Governors (Em-
oluments, Allowances and Privileges) Act, 1982.

A copy of the Annual Report (Hindi and English
versions) on the working of Industrial and Com-
mercial Undertakings of the Central Government
(Public Enterprises Survey) for the year 1987-88
(Volumes—I to III).

A copy of the Report (Hindi and English versions)
of the Comptroller and Auditor General of India for
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the year 1987—Union Government (Commercial)—
Part IX—Audit Observations on Individual Topics,
under article 151(1) of the Constitution.

(4) A copy each of the following papers (Hindi and Eng-
lish versions) under sub-section (1) of section 619A
of the Companies Act, 1956: —

(i) Review by the Government on the working of the
Artificial Limbs Manufacturing Corporation of
India, Kanpur, for the year 1987-88.

(ii) Annual Report of Artificial Limbs Manufacturing

- Corporation of India, Kanpur, for the year 1987-84

along with Audited Accounts and comments of the
Comptroller and Auditor General thereon.

(5) A statement (Hindi and English versions) showing
reasons for delay in laying the papers mentioned at
(4) above.

(6) (i) A copy of the Annual Report (Hindi and Eng
lish versions) of the National Institute of Rehabilita-
tion Training and Research, for the year 1987-88
along with Audited Accounts.

(ii) A copy of the Review (Hindi and English versions)
by the Government on the working of the National
Institute of Rehabilitation Training and Research,
for the year 1987-88. j

(7) A statement (Hindi and English versions) showing
reasons for delay in laying the papers mentioned at
(6) above.

(8) (i) A copy of the Annual Report (Hindi and English

" versions) of the National Institute for the Mentally

Handicapped, Secunderabad, for the year  1987-88
along with Audited Accounts.

ii) A copy of the Review (Hindi and English versions)

( )by th%yGovernment on the working of the National
Institute for the Mentally Handicapped. Secundera-
bad, for the year 1987-88.

(9) A statement (Hindi and English versions) showing
reasons for delay in laying the papers mentioned at
(8) above. .
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(10) (i). A copy of the Annual Report (Hindi and English
versions) of the National Institute for the Orthopaedi-
cally Handicapped, Calcutta, for the year 1987-88
along with Audited Accounts.

(ii) A copy of the Review (Hindi and English versions)
by the Government on the working of the National
Institute for the Orthopaedically Handicapped, Cal-
cutta, for the year 1987-88.

(11) A statement (Hindi and English versions) showing
reasons for delay in laying the papers mentioned at
(10) above.

(12) (i) A copy of the Annual Report (Hindi and Eng-
lish versions) of the National Institute for the Visu-
ally Handicapped, Dehra Dun, for the year 1987-88
along with Audited Accounts.

(ii) A copy of the Review (Hindi and English versions)
by the Government on the working of the National
Institute for the Visually Handicapped, Dehra Dun,
for the year 1987-88.

(13) (a) (i) A copy of the Annual Report (Hindi and
English versions) of the Institute of Hotel Manage-
ment Catering and Nutrition. New Delhi, for the
year 1987-88 along with Audited Accounts.

(ii) A copy of the Annual Report (Hindi and English
versions) of the Institute of Hotel Management,
Catering Technology and Applied Nutrition, Bom-
bay, for the year 1987-88 along with Audited Ac-
counts.

(iii) A copv of the Annual Report (Hindi and English
versions) of the Institute of Hotel Management,
Catering Technology and Applied Nutrition, Madras,
for the year 1987-88 along with Audited Accounts.

(iv) A copy of the Annual Report (Hindi and English
versions) of the Institute of Hotel Management, Ca-
tering Technology and Apnplied Nutrition, Calcutta,
for the year 1987-88 along with Audited Accounts.

(v) A copy of the Annual Report (Hindi and English
versions) of the Institute of Hotel Management, Ca-
tering Technology and Applied Nutrition, Srinagar,
for the year 1987-88 along with Audited Accounts.
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(vi) A copy of the Annual Report (Hindi and English
versions) of the Institute of Hotel Management, Ca-~"}
tering and Nutrition, Ahmedabad, for the year 1987-
88 along with Audited Accounts.

(vii) A copy of the Annual Report (Hindi and English
versions) of the Institute of Hotel Management, Ca-
tering Technology and Applied Nutrition, Bangalore,
for the year 1987-88 along with Audited Accounts.

(viii) A copy of the Annual Report (Hindi and English
versions) of the Institute of Hotel Management, Ca-
tering Technology and Applied Nutrition, Bhopal,
for the year 1987-88 along with Audited Accounts.

(ix) A copy of the Annual Report (Hindi and English
versions) of the Institute of Hotel Management, Ca-
tering Technology and Applied Nutrition, Bhubanes-
war, for the year 1987-88 along with  Audited Ac-
counts.

(x) A copy of the Annual Report (Hindi and English
versions) of the Institute of Hotel Management, Ca-
tering Technology and Applied Nutrition, Goa, for
the year 1987-88 along with Audited Accounts.

(xi) A copy of the Annual Report (Hindi and English
versions) of the Institute of Hotel Management, Ca-
tering Technology and Applied Nutrition, Hydera-
bad, for the year 1987-88 along with Audited Ac-
counts,

(xii) A copy of the Annual Report (Hindi and English
versions) of the Institute of Hotel Management, Ca-
tering Technology and Appjied Nutrition, Lucknow,
for the year 1987-88 along with Audited Accounts.

(xiii) A copy of the Annual Report (Hindi and English
versions) of the Foodcraft Institute, Patna, for the
year 1987-88 along with Audited Accounts.

(xiv) A copy of the Annual Report (Hindi and English
versions) of the Foodcraft Institute, Delhi, for the
year 1987-88 along with Audited Accounts.

(xv) A copy of the Annual Report (Hindi and English
versions) of the Foodceraft Institute, Aligarh, for
the year 1987-88 along with Audited Accounts.
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(xvi) A copy of the Annual Report (Hindi and English
versions) of the Foodcraft Institute, Gwalior, for
the year 1987-88 along with Audited Accounts.

(xvii) A copy of the Annual Report (Hindi and English
versions) of the Foodcraft Institute, Guwahati, for
the year 1987-88 along with Audited Accounts.

(xviii) A copy of the Annual Report (Hindi and English
versions) of the Foodcraft Institute, Shimla, for the
year 1987-88 along with Audited Accounts.

(xix) A copy of Annual Report (Hindi and English
versions) of the Foodcraft Institute, Visakhapat-
nam, for the year 1987-88 along with Audited Ac-
counts.

(xx) A copy of the Annual Report (Hindi and English
versions) of the National Council for Hotel Manage-
ment and Catering Technology, New Delhi, for the
year 1987-88 along with Audited Accounts.

(b) A copy of the Review (Hindi and English versions)
by the Government on the working of the Institutes
of Hotel Management, Catering Technology and Ap-
plied Nutrition, New Delhi, Bombay, Madras, Calcut-
ta, Srinagar, Ahmedabad, Bangalore, Bhopal, Bhuba-
neswar, Hyderabad, Goa and Lucknow and Foodcraft
Institutes, Aligarh, Delhi, Guwahati, Gwalior, Patna,
Shimla and Visakhapatnam for the year 1987-88.

(14) (i) A copy of the Annual Report (Hindi and English
versions) of the Indian Institute of Tourism and
Travel Management New Delhi, for the year 1987-88
along with Audited Accounts.

(ii) A copy of the Review (Hindi and English versions)
by the Government on the working of the Indian
Institute of Tourism and Travel Management, New
Delhi, for the year 1987-88.

(15) A copy each of the following Notifications (Hindi
and English versions) issued under proviso to article
309 of the Constitution: —

(i) The Border Roads (Medical Officers Group ‘A’)
Recruitment Rules, 1988 published in Notification
No. G.S.R. 867 in Gazette of India dated the 5th
November, 1988.
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(ii) The Border Roads Engineering Service Group ‘A’
(Amendment) Rules, 1988 published in Notifica-

tion No. G.S.R. 868 in Gazette of India dated the
5th November, 1988,

(iii) The Border Roads Engineering Service Group
‘B’ (Amendment) Rules, 1988 published in Notifi-
cation No. G.S.R. 914 in Gazette of India dated
the 19th November, 1988.

(16) A copy of the Naval Ceremonial Condition of Ser-
vice and Miscellaneous (Second Amendment) Re-
gulations, 1988 (Hindi and English versions) publish-
ed in Notification No. S.R.0. 363 in Gazette of India
dated the 21st January, 1989, under section 185 of the
Navy Act, 1957.

(17) A copy of the Annual Administrative Report (Hindi
and English versions) of the Cantonment Boards,
1987-88 along with Audited Accounts.

(18) A copy each of the following Notifications (Hindi
and English versions) under section 15 of the Govern-
ment Saving Banks Act, 1873: —

(i) The Post Office Savings Account (Amendment)
Rules, 1989 published in Notification No. G.S.R.
5(E) in Gazette of India dated the 5th January,
1989.

(ii) The National Savings Scheme (Amendment) Rules,
1989 published in Notification No. G.S.R. 41(E)
in Gazette of India dated the 19th January, 1989.

(iii) The Post Office (Monthly Income Account) (Am-
endment) Rules, 1989 published in Notification No.
46 (E) in Gazette of India dated the 20th January,
1989.

(19) A copy of the Kisan Vikas Patra .(Amendrr)m;)t):
Rules, 1989 (Hindi and English versions) published
in Notification No. GSR. 81(E) in Gazette of
India dated the 6th February, 1989 under section 12
of the Government Savings Certificates Act 1959.



(20) A copy each of the following papers (Hindi and Eng-
lish versions) under sub-section (2) of section 30 of
the Regional Rural Banks Act, 1976:—

(i) The Netravati Grameena Bank (Staff) Service Re-
gulations, 1984. |

(i) The Malwa Gramin Bank (Staff) Service Regula-
tions, 1987.

(iii) The Godavari Grameena Bank (Staff) Service
Regulations, 1987.

(iv) The Vallalar Grama Bank (Staff) Service Regula-
tions.

(v) The Kanaka Durga Grameena Bank (Staff) Service
Regulations 1987.

(vi) The Thane Grameen Bank (Staff) Service Regu-
lations, 1987.

(21) A copy each of the following Notifications (Hindi and
English versions) under sub-section (3) of section 29
of the Regional Rural Banks Act, 1976: —

(i) A copy of the Hindon Gramin Bank (Meetings of
Board) Rules, 1988 published in Notification No.
S.0. 10 in Gazette of India dated the 7th January,
1989.

(ii) A copy of the Godavari Grameena Bank (Meetings
of Board) Rules, 1988 published in Notification No.
S.0. 11 in Gazette of India dated the 7th January,

1989. i
(22) (i) A copy of the Annual Report (Hindi and English
versions) of the Atomic Energy Education Society,
Bombay, for the year 1987-88 along with Audited

Accounts.

(ii) A statement (Hindi and Englishy versions) regarding
Review by the Government on the working of the
Atomic Energy Education Society, Bombay, for the
year 1987-88.

(23) (i) A copy of the Annual Report (Hindi and Eng}ish
versions) of the Indian Institute of Geomagnetism,
Bombay, for the year 1987-88 along with Audited
Accounts,
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(ii) A copy of the Review (Hindi and English versions)
by the Government on the working of the Indian

Institute of the Geomagnetism, Bombay, for the year
1987-88.

(24) A copy each of the following Notifications (Hindi
and English versions) under sub-section (2) of sec-
tion 3 of the All India Service Act, 1951.—

() The Indian Police Service (Regulation of Seniority)
Amendment Rules, 1988 published in Notification

No. G.S.R. 58(E) in Gazette of India dated the
27th January, 1989,

(i) The Indian Administrative Service (Appointment by
Promotion) Amendment Regulations, 1989 published
in Notification No. G.S.R. 59(E) in Gazette of
India dated the 27th January, 1989.

(iii) The Indian Administrative Service (Appointment by §
Selection) Amendment Regulations, 1989 published §
in Notification No, G.S.R. 6(E) in Gazette ofg
India dated the 27th January, 1989.

(iv) The Indian Administrative Service (Recruitment)¥
Amendment Rules, 1989 published in Notification§

No. G.S.R. 61(E) in Gazette of India dated the¥
27th January, 1989.

(v) The Indian Police Service (Recruitment) Amendment
Rules, 1989 published in Notification No. G.S.R.
62(E) in Gazette of India dated the 27th January,
1989.

(vi) The Indian Police Service (Appointment by Promo-
tion) Amendment Regulations, 1989 published in
Notification No. G.S.R. 63(E) in Gazette of India
dated the 27th January, 1989,

(vii) The Indian Administrative Service (Regulation of
Seniority) Amendment Rules, 1989 published in
Notification No. G.S.R, 77(E) in Gazette of India
dated the 3rd February, 1989.
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(25) A copy each of the following Notifications (Hindi
and English versions) under section 148 of the Delhi
Police Act, 1978:—

(i) The Delhi Police (Punishment and Appeal) (Amend-
ment) Rules, 1988 published in Notification No.
F. 5/132/81-Home(P)Estt. in Delhi Gazette dated
the 22nd July, 1988.

(i) The Delhi Police (Appointmen: and Recruitment)
(Amendment) Rules, 1988 published in Notifica-
tion No. F.5 46 84-Home(P)Estt. in Delhi Gazedte
dated the 13th May, 1988,

(26) A statement (Hindi and English versions) explaining
the reasons for not laying the Annual Report and
Audited Accoun's of the Rehabilitation Plantations
Limited, Punalur, for the year 1987-88 withmn
the stipulated period of nine months after the close
of the Accounting year,

4. Matters Under Rule 377

(1) Shri Hafiz Mohd. Siddiq raised a matter regarding need
to protect the interests of potatc growers of Uttar Pradesh.

(2) Shri Jujhar Singh raised a matter regarding need to ban
private tuitions by teachers,

(3) Shri Umakant Mishra raised a matter regarding steps to

encourage hand-woven carpet industry in Mirzapur-Bhadoi
(Uttar Pradesh).

(4) Dr. G. S. Rajhans raised a matter regarding need to con-
struct dams and reservoirs with the agreement of the Govern-
ment of Nepal over rivers originating in that country to save
Bihar from floods.

(5). Shri Mohd. Mahfooz Alj Khan raised a matter regarding
need to review the implementation of poverty alleviation sche-
mes particularly in Uttar Pradesh.

(6) Shri Shanti Dhariwal raised a matter regarding need to
declare Kota-Shivpuri state highway as National Highway.

(7) Shri K. D, Sultanpuri raised a matter regarding need to
provide financial assistance to Himachal Pradesh for develop-
mental work. '
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5. Motion of Thanks on the Presideat's Address ¢

Discussion on the following motion moved by Shri V. N.
Gadgil and seconded by Shri R. L. Bhatia and amendments
*hereto moved on the 23rd February, 1989, continued: —

“That an Address be presented to the President in the
following terms: —

‘That the Members of Lok Sabha assembled in this
Session are deeply grateful to the President for the
Address which he has been pleased to deliver “to
both Houses of Parliament assembled together on
the 21st February K 1989.""

The following members took part in the debate:—

(1) Dr. (Smt.) Phulrenu Guha
(2) Shri Surendra Pal Singh
(3) Dr. G. S. Dhillon

(4) Shri Ram Pyare Panika

(I.ok Sabhg adjourned at 1 P.M. and re-assembled at 2-05 P.M.)

(5) Shri P. Kolandaivelu

(6) Shri Bipin Pal Das

(7) Shri Virdhi Chander Jain

(8) Shrimatj Kishorj Sinha

(9) Shri Haroobhai Mehta

(10) Shri R. Jeevarathinam

(11) Shri Sriballav Panigrahi

(12) Smt. Patel Rimaben Ramjibhaj Mavani
(13) Smt. Basavarajeswari

(14) Shri Shantaram Naik

(15) Shri Yogeshwar Prasad Yogesh

(16) Shri Janak Raj Gupta

(17) Shri Jagannath Patnaik

(18) Shri Shankarlal «

The discussion was not concluded.
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6. Statements by Ministers

* (1) The Deputy Minister of Railways made a statement re-
garding accidents involving:

(i) 3 UP Nainpur-Howbagh-Jabalpur Narrow Gauge Pas-
senger train on 26 February, 1989; and

(ii) 413 UP Mokama-Patna Passenger and 328 Down
Danapur-Howrah Fast Passenger trains on 26 Febru-
ary, 1989.

*#* (2) The Minister of State in the Ministry of Parliamentary
Affairs and Minister of State in the Prime Minister’s Office made
a statement clarifying certain remarks made by the Prime
Minister during the Question hour today. :

6-04 P.M.

(Lok Sabha adjourned till 11 A.M. on Tuesday, the 28th Febru-
ary, 1989)

SUBHASH C. KASHYAP.
Secretary-General.

*Made ag 4-10 P.M.
**Made at 4-14 P.M.

1 o
MGIPMRND—LS-1—2556 LS—27-2-89—800. )



LOK SABHA

BULLETIN—PART I
[Brief Record of Proceedings]

Tuesday, February 28, 1989/Phalguna 9. 1910 (Saka)

No. 417
11.01 A.M.

1. Starreq Questions

Starred Questions Nos. 82, 84—86 and 89—91 were orally
answered. Replies to Starred Questions Nos. 81, 87, 88 and
92—100 were laid on the Table.

2. Unstarred Questions

Replies to Unstarred Questions Nos. 768—1000 were laid
on the Table. ..

3. Papers Laid on the Table
Tae following papers were laid on the Table:—

(1) A copy each of the following papers (Hindi and
English versicns) under sub-section (1) of section
619A of the Companies Act, 1956:—

(a) (i) Review by the Government on the working of
the Hindustan Paper Corporation Limited, New
Delhi, for the year 1987-88.

(ii) Annual Report of the Hindustan Paper Corporation
Limited, New Delhi, for the year 1987-88 along
with Audited Accounts and the comments of the
Comptroller and Auditor General thereon,

(b) (i) A statement regarding Review by the Gov-

ernment on the working of the Bharat Bhari
Udyog Nigam Limited. Calcutta, for the year 1987-
88. |
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(i) Annual Report of the Bharat Bhari Udyog Nigam -
Limited Calcutta, for the year 1987-88 along with
Audited Accounts and the comments of the Com:
ptroller and Auditor General thereon.

(2) Two statements (Hindi and English versions) show-
ing reasons for delay in laying the papers mention-
ed at (1) above,

(3) (i) A copy of the Annual Report (Hindi and English
versions) of the Children’s }ilm Society India, Bom-
bay, for the year 1987-88 along with Audited Ac-
counts.

(ii) A statement (Hindi and English versions) regard-
ing (a) Review by the Government on the work-
ing of the Children’s Film Society India, Bombay,
for the year 1987-88 and (b) showing reasons for
delay 1n laying the papers mentioned at (i) above.

(4) (i) A copy of the Annual Report (Hindi and English
versions) of the Oil Industry Development Board,
New Dethi, for the year 1987-88 along with Audited
Accounts under sub-section (4) of Section 20 of the
Oil Industry (Development) Act, 1974.

(ii) A copy of ihe Review (Hindi and English versions)
by the Government on the working of the Qil In-
dustry Development Board, New Delhi, for the
year 1987-88.

(5) A statement (Hindi and English versions) showing
reasons for delay in laying the papers mentioned at
(4) above. ..

(6) A copv of the Notification No. G.S.R. 1169(E)
(Hindi and English versions) published in Gazette
of India dated the 12th December, 1988 containing
corrigendum to Notification No. G.S.R. 812(E)
dated the 26th July, 1988 under sub-section (5) of
section 7 of the Indian Telegraph Act, 1885.

(7) A copy each of the following Papers (Hindi and Eng-
lish versions) under sub-section (1) of section €19A

of the Companies Act, 1956:—
(a) (i) A statement regarding Review by the Govern-

ment on the working of the Power Finance Corpo-
ration Limited, New Delhi, for the year 1986-87.
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(ii) Annual Report of the Power Finance Corporation
Li'mited, New Delhi, for the year 1986-87p along
with Audited Accounts and comments of the Comp-
troller and Auditor General thereon.

(b) (i) Review by the Government on the working of
the Power Finance Corporation Limited, New Delhi,
for the year 1987-88.

(ii) Annual Report of the Power Finance Corporation.
Limited, New Delhi, for the year 1987-88 along
with Audited Accounts and comments of the Com-
ptroller and Auditor General thereon.

(¢) (i) Review by the Government on the working of
the National Thermal Power Corporation Limited,
for the year 1937-88.

(ii) Annual Report of the National Thermal Power
Corporation Limited for the year 1987-38 along
with Audited Accounts and comments of the Com-
ptroller and Auditor General thereon.

(8) A statement (Hindi and English versions) showing
reasons for delay in laying the papers mentioned at
(a) of item (7) above.

(9) A copy of the Annual Accounts (Hindi and Eng-
lish versions) of the Punjab State Electricity Board,
Patiala, for the year 1987-88 together with Audit
Report thereon under sub-section (5) of section 69
of the Electricity (Supply) Act, 1948 read with
clause (¢) (iv) of the Proclamation dated the 11th
May, 1987 issued by the President in relation to the
State of Punjzab.

(10) A statement (Hindi and English versions) showing
reasons for delay in laying the papers mentioned at
(9) above. ..

(11) A copv each of the following papers (Hindi and
English versions) under sub-section (1) of section
619A of the Companies Act, 1956:—

(i) A statement regarding Review by the Government
on the working of the Chandigarh Industrial and
Tourism Development Corporation Limited,
Chandigarh, for the year 1987-88.
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(ii) Annual Report of the Chandigarh Industrial and(:
Tourism Development Corporation Limited,
Chandigarh, for the year 1987-88 along with
Audited Accounts and Comments of the Comp-
troller and Auditor General thereon.

(12) (i) A copy of the Annual Report (Hindi and Eng-
lish versions) of the Central Institute of Hand
Tools, Jalandhar, for the year 1987-83 along with
Audited Acccunts.

(ii) A statement (Hindi and English versions) regard-
ing Review by the Government on the working of
the Central Institute of Hand Tools, Jalandhar, for
the year 1987-88.

(13) (i) A copy of the Annual Report (Hindi and Eng-
lish versions) cf the Institute for Design of Electri-
cal Measuring Instruments, Bombay, for the year
1987-88 along with Audited Accounts.

(ii) A statement (Hindi and English versions) regard-
ing Review by the Government on the working of
the Institute for Design of Electrical Measuring
Instruments, Bombay, for the vear 1987-88.

(14) (i) A copy of the Annual Report (Hindi and Eng-
lish versions) of the National Institute of Design,
Ahmedabad. for the year 1987-88 along with Audi-
ted Accounts.

(ii) A statement (Hindi and English versions) regard-
ing Review by the Government on the working of
the National Institute of Design, Ahmedabad, for
the year 1987-88.

(15) A copy of the Annual Report (Hindi and English
versions) of the Controller-General of Patents,
Designs and Trade Marks for the year 1987-88,
under section 155 of the Patents Act, 1970.

(16) A copy of the Annual Report (Hindi and English
versions) of the Controller-Genera]l of Patents,
Designs and Trade Marks for the year 1987-88,
under section 126 of the Trade and Merchandise
Marks Act, 1958,
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(17) (i) A copy of the Annual Report (Hindi and Eng:
lish versions) of the National Productivity Coun-
cil, New Delhi, for the year 1987-88 along with
Audited Accounts.

(ii) A statement (Hindj and English versions) regard-
ing Review by the Government on the werking of
the National Productivity Council, New Delhi, for
the year 1987-88.

(18) A copy each of the following Statements (Hindi and
English versions) showing the action taken by the
Government on various assurances, promises and
undertakings given by Ministers during the various
sessions of Lok Sabha:—

(i) Statement No. XXIII—Fcurteenth Session. | Seventh
1984 + Lok

+ | Sabha
(i) Statement No. XXI—Fifth Session, 1986 |
(iii) Statement No. XVIII—Sixth Session, 1986
(iv) Statement No. XV—Seventh Session, 1986
(v) Statement No. XV—Eighth Session, 1987

I
(vi) Statement No. XI—II part of Eighth Lok
Session, 1987 ' Sabha

(vii) Statement No. X—Ninth Sessicn, 1987 !
(viii) Statement No. VIII—Tenth Session, 1988 l
(ix) Statement No. IV—Eleventh Session, 1988 |
(x) Statement No. I—Twelfth Session, 1988 J

4. Amnouncement by Speaker

The Speuker announced that as was customary, the House
would adjourn for half-an-hour at 430 P.M. that day to re-
assemble at 5 P.M. for the presentation of the General Budget.

5. Maitters undey Rule 377
(1) Shri Dharam Pa} Singh Malik raised a matter regarding

need to construct fly-overs or under-bridges at railway crossings
in Sonepat.



(2) Shri Pratap Bhanu Sharma raised a matter regarding need
to develop certain roads in Madhya Pradesh under E & I scheme
of Govermnent of india.

(3) Shri Utiam Rathod raised a matter regardingnecd to set
up a committee to lcok into the functioning o the University
Grants Cominission.

(4) Shri Vijay N, Patil raised a matter regarding need to open
a specialised Cancer hospitai in Delhi with all modern equip-
ments.

(5) Shri Jagannath Patnaik raised a matter regarding need

for timely and eflective measures to meet the drought Situation
in certain districts of Orissa,

*6. Statement by Prime Minister

The Prime Minister made a statement clarifying certain
remarks made by him during the Question Hour on 27th Febr-

uary, 1989.
7. Motion ¢f Thanks on the President’s Address

Discussion on the following motion moved by Shri V. N.
Gadgil and seconded by Shri R. L. Bhatia and amendments
thereto moved on the 23rd February, 1989, continued:—

“That an Address be presented to the President in the
following terms:—

‘That the Members of Lok Sabha assembled in this
session are deeply grateful to the President for the
Address which he has been pleased to deliver to
both Houses of Parliament assembled together oa
the 21st February, 1989.°”

The following Members took part in the debate:—
(1) Shri Umakant Mishra
(2) Shri Mohd. Ayub Khan (Udhampur—J&K)

e A e et = e s i e e e i,

*Made at 12.57 P.M.



(3) Shri Girdhari Lal Vyas
(Lok Sabha adjourned at 1 P.M. and re-assembled at 2.05 P.M.)

(4) Shri K. D. Sultanpuri

(5) Shri Mohd. Ayub Khan (Jhunjhunu—Rajasthan)
(6) Shri Nirmal Kbhatri

(7) Shri Shanti Dhariwal

(8) Shri Aziz Qureshi

(9) Shri Jujhar Singh

(10) Prof. Saif-ud-Din Soz

(11) Shri A. Charles

(12) Shri P. A. Antony

(13) Shri Ram Singh Yadav

The discussion was not concluded.
(Lok Sabha adjourned at 4.30 P.M. and re-assembled at 5 P.M.)

8. The Budget (General)—1989-90

Shri S. B. Chavan presented a statement of the estimated
receipts and expenditure of the Government of India for the year
1989-90.

9. Government Bill -Introduced
The Finance Bill, 1989.
6.35-P.M.

(Lok Sabha adjourned till 11 A-M. on Wednesday, the 1st March,
1989)

SUBHASH C. KASHYAP,
Secretarv-General,
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LOK SABHA

BULLETIN—PART 1
[Brief Record of Proceedings)

Wednesday, March 1, 1989/Phalguna 10, 1910 (Saka)

No. 418
11.01 AM.

1. Starred Questions

Starred Questions Nos. 101, 102, 105, 106 and 103 were orally
answered. Replies to the remaining questions were laid on
the Table.

2. Unstarred Questions

Replies to Unstarred Questions Nos. 1001—1155 were laid on
the Table.

3. Question of Privilege

The Speaker informed the House that on 23rd February,
1989, Shri Chiranji Lal Sharma gave notice of a question of pri-
vilege against Shri Rajendra Mathur, Chief Editor, Shri Suren-
dra Pratap Singh, Executive Editor, Shri Ramesh Chandra,
Printer and Publisher and Shri Ramesh Gaur, City Correspon-
dent of ‘Navbharat Times’ for allegedly publishing a false news
item about him under the caption ‘Sharaab peekar gadi chala
raha Sansad giraftar, riha’ on the front page of its issue dated
13th January, 1989.

The Speaker added that the Chief Editor, Executive Editor,
Printer and Publisher and the City Correspondent of the said
newspaper to whom the notice was referred for comments, in
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their identical replies had tendered unconditional apology for
the inadvertant mistake which had occurred due to similarity °
in the names of Hon’ble Member of Parliament and the offender
and had also issued necessary clarification in the issue of ‘Nav-
bharat Times’ .of 15th January, 1989. The apology was publish-
ed on the front page of their issue of 8th February, 1989 in
compliance with the notice dated 16th January, 1989 given by
the Member. ‘ .

The Speaker observed that since the newspaper had already
made adequate amends for the inadvertant lapse on its part
aimd }&ad expressed deep regret, he was treating the matter as
close

Sharing the agonv of the Member, the Speaker cautioned
the press that they should be extremely careful while publish-
ing news reports about the members and should confirm the
authenticity thereof before doing so.

4. Papers laid on the Table
The following papers were laid on the Table: —

(1) A copy each of the following papers (Hindi and
English versions) wunder sub-section (1) of section
619A of the Companies Act, 1956: —

(i) Review by the Government on the working of the
North Eastern Handlooms Development Corpora-
tion Limited, Shillong, for the year 1987-88.

(ii) Annual Report of the North Eastern .Handlooms
Development Corporation Limited, Shillong, for
the year 1987-88 along with Audited Accounts and
comments of the Comptroller and Auditor General
thereon.

(2) A statement (Hindi and English versions) §howing
reasons for delay in laying the papers men_txoned at
(1) above.

(3) (i) A copy of Annual Revort (Hindi anfi Enelish
versions) of the Indian Silk Export Promotion Co_un-
cil. Bombay, for the year 1987-88 along with Audited

Accounts.
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(ii) A copy of the Review (Hindi and English versions)
by the Government on the working of the Indian
?5181'(7 ggtport Promotion Council, Bombay, for the year

(4) A statement (Hindi and English versions) showing
reasons for delay in laying the papers mentioned at
(3) above.

~————
-

(5) A copy each of the following Notifications (Hindi and
f};:?gg'lish versions) under section 41 of the Finance Act,

(i) GSR. 1152(E) published in Gazette of India
dated the 7th December, 1988 together with an
explanatory memorandum regarding exemption to
His Excellencv Mr. Maumoon Abdul Gayoom, Pre-
sident of the Republic of Maldives and other mem-
bers of delegation who visited India from 7th to 8th
?ecember, 1988, from the payment of Foreign travel

ax.

(ii) G.S.R. 1153(E) published in Gazette of India
dated the 7th December, 1988 together with an ex-
planatory memorandum regarding exemption to
His Excellency Dr. Abdulaziz Al-Daly, Member of
the Central Committee of the Yemeni Socialist
Party and Foreign Minister of the People’s Demo-
cratic Republic of Yemen and other members of
the delegation who visited India from 6th to 14th
December, 1988, from the payment of foreign travel
tax.

(iii) G.S.R. 8(E) published in Gazette of India dated
the 6th January, 1989 together with an explanatory
memorandum regarding exemption to His Excel-
lency Dr. Edward Fenechi-Adami, Prime Minister
of Malta and other members of delegation who visi-
ted India from 7th to 13th January, 1989, from the
payment of foreign travel tax.

(iv) G.S.R. 45(E) published in Gazette of India
dated the 20th January, 1989 together with an ex-
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pl.anatory memorandum regarding exemption
His Excellency Mr. Nguyen Van Linh, General
Secretary of the Central Committee of the Com-
munist Party of Vietnam and other members of
delegation who visited India from 23rd to 29th
.ganuary, 1989, from the payment of foreign travel
ax.

(v) G.S.R. 65(E) published in Gazette of India
dated the 31st January, 1989 together with an ex-
planatory memorandum regarding exemption to
His Excellency Mr. Francois Mitterrand, President-
of France and other members of delegation who
visited India from 1st to 4th February, 1989, from
payment of foreign travel tax.

(vi) G.S.R. 66(E) published in Gazette of India dated
the 31st January, 1989 together with an explanatory ___
memorandum regarding exemption to His Excel-
lency Mr. Moumin Bahdon Farah, Minister of °
Foreign Affairs and Cooperation of Dijbouti and
other Members of delegation who visited India
from 28th January to 1st February, 1989, from the «
payment of foreign travel tax.

(vii) G.S.R. 82(E) published in Gazette of India dated
the 6th February, 1989 together with an explanatory
memorandum regarding exemption to the Honour-
able R.J.L.. Hawke, AC, MP, Prime Minister of
Australia and other members of delegation who___
visited India from 9th to 12th February, 1989, from
the payment of foreign travel tax. R

(viii) G.S.R. 83(E) published in Gazette of India
dated the 6th February, 1989 together with an ex-
planatory memorandum regarding exemption to
His Highness the Aga Khan, and other members of
delegation who visited India from 2nd February,
1989 to 14th February, 1989 from the payment of
Foreign travel tax.

6) A conv each of the following Notifications (Hindi
® and E‘;xglish versions) under section 159 of the Cus-
toms Act, 1962:—

i) G.S.R. 1108(F) published in" Gazette qf India dated —
@ the 30th November, 1988 together with an expla- |
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natory memorandum extending the validity of
Notification No. 127/82-Cus. dated the 1st May,
1982 and Notifications No. 513/86-Cus. and No. 516/
86-Cus. dated the 30th November, 1988 upto the
31st December, 1988.

(ii) G.S.R. 1116(E) published jn Gazette of India dated
the 1st December, 1988 together with an expla-
natory memorandum seeking to exempt Video
cassettes and Video tapes of predominently edu-

cational character from the whole of the additio-
nal duty of customs,

(iii) G.S.R. 1162(E) published in Gazette of India dat-
ed the 9th December 1988 together with an ex-
planatory memorandum seeking to exempt the
items falling within Chapter 28,71 or 74 of the
first schedule to the Customs Tariff Act, 1975 and
produced out of copper reverts copper spent ano-
des or copper anode slime sent out in India for toll
smelting or toll processing, when imported into
India from so much of that portion of the duty of
customs leviable thereon, in supersession of Noti-
fication No. 110{88-Cus. dated the 25th March, 1988.

(iv) G.S.R. 1179(E) published in Gazette of India
dated the 15th December, 1988 together with an
explanatory memorandum seeking to exempt
components required for the manufacture of pow-
er transmission system, for earth moving machin-
ery, fork-lift trucks and locomotives from basic
duty of customs in excess of 45 per cent ad-valorem
subject to certain conditions.

(v) G.S.R. 1183(E) published in Gazette of India
dated the i5th December, 1988 together with an
explanatory memorandum making certain am-
endments to Notification No. 136]88-Customs
dated the 17th February, 1986.

(vi) G.S.R. 1193(E) published in Gazette of India
dated the 28th December, 1988 together with an
explanatory memorandum making certain am-
endments so as to extend the validity of Notifi-
cation No. 502|86-Cus. dated the 24th December,
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1986 upto the 31st March, 1990, together with cor.
ngendum thereto published in Notification No.
G.S.R. 1219(E) datea the 28th December, 1988.

(vi)) G.S.R. :200(E) published jn Gazette of India
dated the 28in December, 1988 together with an
explanatory memorandum seeking to revise the
tuel-efficiency norms of such motor vehicles and
extends the validity of the Notification No. 503|85-
Cus. dated the 24th December, 1986 upto 3lst
March, 1990, together with corrigendum publish-
ed in Notification No. G.S.R. 1220(E) dated the
28th December, 1989,

(viii)) G.S.R. 1204(E) published in Gazette of India
dated the 23rd December, 1988 together with an
explanatory memorandum making certain am-
endments to Notification No. 208{81-Cus dated the
22nd Septeinber, 1981 so as to include Vecuronium
Bromide Injection in the Exempted category of
drugs and medicines,

(ix) G.S.R. 1227(E) published in Gazette of India
dated the 29th December, 1988 together with an
explanatory memorandum seeking to amend the
Notification No. 341|76-Cus dated the 2nd August,
1976 and also to extend the validity thereof upto
31st March, 1993,

(x) G.SR. 1229(E) published in Gazette of India
dated the 30th December, 1988 together with an
explanatory memorandum extending the validity
of Notification No. 13|85-Cus. dated the 16th
January, 1985 upto the 31s¢ December, 1993.

(xi) G.SR. 1234(E) published in Gazette of India
dated the 39th December, 1988 together with an
explanatory memorandum seeking to reduce the
countervailing duty on Carbon Black Feedstock of
certain specification to Rs. 800!- per kilolitre.

(xii) G.S.R. 1237(E) published in Gazette of India
dated the 30th December, 1988 together with an
explanatory memorandum extending the validity
of Notification No. 1|88-Cus. dated the 1st January,
1988 upto 31st March, 1989.
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(xiii) G.S.R. 1238(E) published in Gazette of India
dated the 31st December, 1988 together with an
explanatory memorandum indicating goods which
will attract basic customs duty of 20 per cent
ad-valorem. when imported for on-shore oil ope-
rations.

(xiv) G.S.R. 1239(E) published in Gazette of India
dated the 31st December, 1988 together with an
explanatory memorandum indicating goods which
will attract basic customs duty of 25 per cent ad-
valorem when imported for oft-shore oil operation.

(xv) G.S.R. 1240(E) published in Gazette of India
dated the 31st December, 1988 together with an
explanatory memorandum exempting goods cover-
ed by Notifications No, G.S.R. 1238(E) and G.S.R.
1239 (E) dated the 31st December, 1988 from the

whole of the auxiMary duty of customs leviable
thereon.

(xvi) G.S.R. 1241(E) published in Gazette of India
dated the 31st December, 1988 together with an
explanatory memorandum amending Notifications
No. 127|82-Cus. dated 1st May, 1982, 210|82-Cus,,
dated 10th September, 1982, 513/86-Cus. and 514/86-
Cus, dated the 30th December, 1986.

(xvii) G.S.R. 4(E) published in Gazette of India
dated the 5th January, 1989 together with an ex-
planatory memorandum seeking to exempt tools,
accessories and computer-software required for the
purposes of Light Combat Aircraft Programme
from the whole of the basic and additional duties
of customs.

(xviii) G.S.R. 21(E) published in Gazette of India
dated the 12th January, 1989 together with an ex-
planatory memorandum seeking to provide conces-
sional basic duty of 25 per cent and ‘Nil' additional
duty on specified components of button cells.

(xix) G.S.R. 22(E) published in Gazette of India dated
the 12th January, 1989 together with an explana-
tory memorandum prescribing auxiliary duty of
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customs of 30 per cent ud valorem on goods cover-
ed by Notification No. 5/89-Customs, dated the 12th
January, 1989.

(xx) G.S.R. 23(E) published in Gazette of India dated
the 12th January, 1989 seeking to amend the descrip-
tion of an item covered by customs Notificaticn
11\19%8 250|88-Customs, dated the 16th September,

(xxi) G.S.R. 31(E) published in Gazette of India dated
the 16th January, 1989 together with an explana-
tory memorandum seeking to exempt consumable
goods when imported into India by a public fund-
ed research institution or a university from the
whole of basic and additional duty of customs
subject to certain conditions.

(xxii) G.S.R. 32(E) published in Gazette of India dated
the 16th January, 1989 together with an explana-
tory memorandum seeking to exempt auxiliary duty
of customs on goods covered by Notification No.
8/89-Customs dated the 16th January, 1989.

(xxiii) G.S.R. 33(E) published in Gazette of India
dated the 16th January, 1989 together with an ex-
planatory memorandum making certain amend-
ments to Notifications No. 70/81-Cus. and No. 321|
87-Cus. dated the 26th March, 1981 and 22nd
September, 1987 respectively.

(xxiv) G.SR. 48(E) published in Gazette of India
dated the 23rd January, 1989 together with an
explanatory memorandum making certain amend-
ments to Notification No. 333/88-Cus dated the 31st
December, 1988 enlarging the list of items in the
table appended to the notification.

(xxv) G.SR. 49(E) published in Gazette of India dated
the 23rd January, 1989 together with an explana-
tory memorandum making certain amendments to
Notification No. 334|88-Cus dated the 31st Decem-
ber, 1988 enlarging the list of items in the Table
appended to the Notification.
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(xxvi) G.SR. SO(E). published in Gazette of India
dated the 24th January, 1989 together with an
explanatory memorandum amending Notifications
No. 464/86-Customs dated 18-1-86, 15/88-Cus-
toms dated 1-3-88 and 16/88-Customs  dated
1-3-88 so as to withdraw the present counter-
vailing duty exemption and concessional basic
duty of 15% ad-valorem on the pesticide inter-
mediate namely, Chloro 2,6 Diethyl-N-(Chloro-
methyl) accetanilide. This chemical will now
attract basic duty of 70% ad-valorem and coun-
tervailing duty of 15% ad valorem.

(xxvii) G.S.R. 51(E) published in Gazette of India
dated the 24th January, 1989 together with an
explanatory memorandum rescinding Notification
No. 223/89-Cus. dated the 19th July, 1988.

(xxviii) G.S.R. 71(E) published in Gazette of India
dated the 1st February, 1989 together with aa
explanatory memorandum amending Notifications
No. 208/81 Cus. dated the 22nd September, 1981
and 65/88-Cus. dated the lst March, 1988.

(xxix) G.S.R. 72(E) published in Gazette of India
dated the 1st February, 1989 together with an
explanatory memorandum exempting goods speci-
fied in the notification from the basic and addi-
tional duties of customs.

(xxx) G-S.R. 73(E) published in Gazette of India
dated the 1st February, 1989 together with an
explanatory memorandum exempting auxiliary
duty of customs on goods specified in notification
No. 72(E) dated the 1st February, 1989.

(xxxi) G.S-R. 76(E) published in Gazette of India
dated the 2nd February, 1989 together with an
explanatory memorandum seeking to exempt basic
customs duty on bulk drug “Lincomycin Hydro-
chloride™ when imported for the manufacture of
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Lincomycin Hydrochloride capsule, syrup and
injection.

(xxxii) G.S-R. 89(E) published in Gazette of India
dated the 8th February, 1989 together with an
explanatory memorandum making certain amend-
ments to Notification No. 132-Customs dated the
2nd July, 1980 so as to add nine more producis
of Nepalese origin, to qualify for preferential entry
into India under the Indo-Nepal Treaty of Trade,
1978.

(xxxiii) S-O. 113(E) published in Gazette of India
dated the 10th February, 1988 together with an
explanatory memorandum laying down the revised
rate of exchange for conversion of Swiss Francs
into Indian currency or vice-versa.

(xxxiv) G.S.R. No. 1163(E) published in Gazette of
India dated the 9th December, 1988 together with
an explanatory memorandum seeking to exempt
the items faling within Chapter 28, 71 of the
First Schedule to the Customs Tariff Act, 197>
and produced out of copper reverts, copper spend
anodes or copper anode slime sent out of India
for toll smelting or toll processing, when imported
into India, from so much of the auxiliary duty of
Customs leviable thereon, in supersession of Notifi-
cgtion No. 168/88-Customs dated the 13th May,
1988.

(7) (i) A copy of the Annual Report (Hindi and
English versions) of the Handloom Export Promotion
Council, Madras, for the year 1987-88 along with
Audited Accounts.

(i) A copy of the Review (Hindi and English versions)
by the Government on the working of the Handloom
E;port Promotion Council, Madras, for the year
1987-88.

(8) A statement (Hindi and English versions) showing

reasons for delay in laying the papers mentioned at
(7) above.
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(9) (i) A copy of the Annual Report (Hindi and English
versions) of the Indian Council of Medical Research,
New Delhi, for the year 1987-38.

(ii) A copy of the Annual Accounts (Hindi and English
versions) qf the Indian Council of Medical Research,
New Delhi, for the year 1987-88 together with Audit
Report thereon. .

(iii) A copy of the Review (Hindi and English versions)
by the Government on the working of the Indian
?;s%nggl of Medical Research, New Delhi, for the year

(10) A statement (Hindi and English versions) showing
the reasons for delay in laying the papers mentioned
at (9) above. .

(11) A copy of the Sugar (Price Determination for 1988-
89 Production) Order 1988 (Hindi and English ver-
sions) published in Notification No. G.S.R. 1194 (E)
in Gazette of India dated the 21st December, 1988
under sub-section (6) of section 3 of the Essential
Commodities Act, 1955.

(12) A copy of the Bureau of Indian Standards Rules
(First Amendment), 1988 (Hindi and English ver-
sions) published in Notification No. G.S.R. 7(E) in
Gazette of India dated the 6th January, 1989, under
section 39 of the Bureau of Indian Standards Act,
1936.

(13) A copy each of the following Notifications (Hindi
and English versions) under sub-section (6) of sec-
tion 26 of the Payment of Wages Act, 1936:—

(i) The Payment of Wages (Railways) Amendment
Rules, 1988 published in Notification No. G.S.R.
1159 (E) in Gazette of India dated the 9th Decem-
ber, 1988. i '

(ii) The Payment of Undisbursed Wages (Air Trans-
port Services) Rules, 1988 published in Notification
No. G.SR. 1208(E) in Gazette of India dated the
23rd December, 1988.

(iii) The Payment of Undisbursed Wages (Mines) Rul-
es, 1988 published in Notification No. G.S.R. 34(E)
in Gazette of India dated the 18th January, 1989.
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(14) A copy of the Contract Labour (Regulation and
Abolition) Central (Amendment) Rules, 1988 (Hindi
and English versions) published in Notification No.
G.SR. 1215(E) in Gazette of India, dated the 28th
December, 1963, under sub-section 9&i) of section 35

of the Contract Labour (Regulation and Abolition)
Act, 1970.

(15) A copy of the Cine-Workers Welfare Fund (Amend-
ment) Rules, 1988 (Hindi and English versions) pub-
lished in Notification No. G.S.R. 1214(E) in Gazette
of India dated the 28th December, 1988, under sub-

section (4) of section 11 of the Cine-Workers Wel-
fare Fund Act, 1981.

5. Report of the Committee on Private Members' Bills and
Resolutions

Shri M. Thambi Durai presented the Fifty-ninth Report
(Hindi and English versions) of the Committee on Private
Members’ Bills and Resolutions.

6. Report of Committee on Public Undertakings

Shri Vakkom Purushothaman presented the Fiftieth Report
(Hindi and English versions) of the Committee on Public
Undertakings of Action Taken by Government on the recom-
mendations contained in their Thirty-second Report on Accoun-
tability and .Autonomy of Public Undertakings.

7. Statement by Minister

The Minister of State in the Ministry of Science and Tech-
nology and Departments of Atomic Energy, Electronics, Ocean
Development and Space made a statement regarding the recent

fire that took place at Semiconductor Complex Ltd., Chandi-
garh.

8. Matters Under Rule 377

(1) Shri Birbal raised a matter regarding need to direct the
Government of Rajasthan to stop recovery of loans given to far-
mers for constructing water courses to carry water to their fields
from Indira Gandhi Canal.

(2) Shri Shantaram Potdukhe raised a matter regarding
need for financial assistance to Government of Maharashtra
for development of Gadchiroli Tribal district.
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(3) Shri Vakkom Purushothaman raised a matter regarding

need to give migration clearance without insisting on Pre-paid
Travel Advice.

(4) Shri V. S, Vijayaraghavan raised a matter regarding
need to extend microwave link to Palghat TV transmission
Centre for transmission of programmes in Malayalam.

(5) Prof. Narain Chand Parashar raised a matter regarding
need for early implementation of recommendations made by
Chattopadhyaya Commission.

(6) Kum. Mamata Banerjee raised a matter regarding need
to rename Dum Dum Airport as Netaji Subhash Chandra Bose
International Airport.

(7) Shri Ajay Mushran raised a matter regarding need for
early conversion of Gondia-Nainpur-Jabalpur railway section
into broad gauge.

(8) Dr. Prabhat Kumar Mishra raised a matter regarding
need to open a hospital and medical college in Corba for the
benefit of local population particularly tribals.

9. Motion of Thanks on the President's Address

Discussion on the following motion moved by Shri V. N.
Gadgil and seconded by Shri R. L. Bhatia and amendments
thereto moved on the 23rd February, 1989, continued: —

“That an Address be presented to the President in the
following terms: —
‘That the Members of Lok Sabha assembled in this
session are deeply grateful to the President for the
Address which he has been pleased to deliver to

both Houses of Parliament assembled together on
21st February, 1989.” ”

The following members took part in the debate:—
(1) Shri Braja Mohan Mohanty
(2) Shri K. N. Pradhan

(Lok Sabha adjourned at 1.03 P.M. and re-assembled at 2.09
P.M.)

(3) Shri Naresh Chandra Chaturvedi
(4) Smt. Margaret Alva

(5) Shri R. Dhanushkodi Athithan
(6) Shri Vir Sen
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(7) Dr. Manoj Pandey
(8) Shri Ajay Mushran
(9) Smt. Usha Thakkar
(10) Shri Harish Rawat
(11) Smt. Vidyavati Chaturvedi
(12) Dr. C. P. Thakur
(13) Shri Buta Singh
(14) Shri Bharat Singh
(15) Shri R. S. Khirhar
(16) Dr. Digvijay Sinh
(17) Shri Gopeshwar
(18) Shri Digvijaya Singh
(19) Shri Bhishma Deo Dube
(20) Shri I. Rama Rai
(21) Shri S, B. Sidnal
(22) Shri Ramdeo Rai
The discussion was not concluded.

*10. Half-an-Hour Discussiop

Shri Sharad Dighe raised a discussion on the points arising
out of the answer given by the Minister of Urban Development
on 22 February, 1989 to Starred Question No. 14 regarding re-
commendations of National Commission on Urbanisation.

Smt. Mohsina Kidwai replied to the discussion.
**11. Report of Business Advisory Committee

Shri H. K. L. Bhagat presented the Sixty-sixth Report of
Business Advisory Committee.

7.50 P.M.

(Lok Sabha adjourned till 11 A.M. on Thursday, the 2nd
March, 1989) .

SUBHASH C. KASHYAP,
Secretary-General.

*From 5.31 P. M. to 6.14 P.M.
**At 6.15 P.M.

14
MGIPMRND—LS]—2598 1.S—1-3-89—800.



LOK SABHA

BULLETIN—PART 1
[Brief Record of Proceedings}

Thursday, March 2, 1989/Phalguna 11, 1910 (Saka)

No. 419

11.01 A.M.
1. Obituary Reference

The Speaker made a reference to the passing away of Shri
Vasantrao Patil who was a member of the seventh Lok Sabha.

Thereafter, Members stood in silence for a short while as a
mark of respect to the deceased.

2. Starred Questions

Starred Questions Nos. 122, 123, 127, and 129—132 were
orally answered. Replies to the remaining questions were laid
on the Table.

3. Unstarred Questions

Replies to Unstarred Questions Nos, 1156—1204 and
1206—1306 were laid on the Table.

4. Papers laid on the Table
The following papers were laid on the Table:—

(1) (i) A copy of the Annual Report (Hindi and English
versions) of the National Institute of Rural Develop-
ment, Hyderabad, for the year 1987-88.
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(ii) A copy of the Annual Accounts (Hindi and English
versions) of the National Institute of Rural Develop-
ment, Hyderabad, for the year 1987-88 together with
Audit Report thereon.

(iii) A statement (Hindi and English versions) regarding
Review by the Government on the working of the
National Institute of Rural Development, Hyderabad,
for the year 1987-88.

(2) A statement (Hindi and English versions) showing
the reasons for delay in laying the papers mentioned
at (1) above.

(3) (i) A copy of the Annual Report (Hindi and English
versions) of the National Co-operative Tobacco Gro-
wer’s Federation Limited, Anand, for the year 1987
88 along with Audited Accounts.

(ii) A copy of the Review (Hindi and English versions)
by the Government on the working of the National
Co-operative Tobacco Grower’s Federation Limited,
Anand, for the year 1987-88.

(4) A copy each of the following papers (Hindi and Eng-
lish v;;zions) under section 619A of the Companies
Act, 1956:—

(a) (i) Review by the Government on the working of
the Kerala Agro Industries Corporation Limited,
Trivandrum, for the year 1986-87.

(ii) Annual Report of the Kerala Agro Industries
Corporation Limited, Trivandrum, for the year 1986-
87 along with Audited Accounts and comments of
the Comptroller and Auditor General thereon.

(b) (i) Review by the Government on the working of
the Tamil Nadu Agro Industries Corporation Limit-
ed, Madras, for the year 1985-86.

(ii) Annual Report of the Tamil Nadu Agro Indust-
ries Corporation Limited, Madras, for the year 1985-
86 along with Audited Accounts and comments
of Comptroller and Auditor General thereon.
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(c) (i) Review by the Government on the working of the
West Bengal Agro Industries Corporation Limited,
Calcutta, for the year 1983-84.

(ii) Annual Report of the West Bengal Agro Industries
Corporation Limited, Calcutta, for the year 1983-84
along with Audited Accounts and comments of the
Comptroller and Auditor General thereon.

(d) (i) Review by the Government on the working of
the Punjab Agro Industries Corperation Limited,
Chandigarh, for the year 1985-86.

(ii) Annual Report of the Punjab Agro Industries Cor-
poration Limited, Chandigarh, for the year 1985-86
along with Audited Accounts and comments of the
Comptroller and Auditor General thereon.

(e) (i) Review by the Government on the working ot
the Himachal Pradesh Agro Industries Corporation
Limited, Shimla, for the vear 1987-88.

(ii) Annual Report of the Himachal Pradesh Agro In-
dustries Corporation Limited, Shimla, for the year
1987-88 along with Audited Accounts and commerts
of the Comptroller and Auditor General thereon.

(5) Five statements (Hindi and English versions) showing
reasons for delay in laying the papers mentioned at
(4) above.

(6) A copy each of the following Notifications (Hindi and
English versions) under sub-section (4) of section 124
of the Major Port Trusts Act, 1963: —

(i) G.S.R. 15(E) published in Gazette of India dated
the 9th January, 1989 approving the Kandla Port .
Trust (Distraint or Arrest and Sale of Vessels) Re-
gulations, 1988.

(ii) G.S.R. 39(E) published in Gazette of India dated
the 19th January, 1989 approving the Tuticorin
Port Trust (Distraint or Arrest and Sale of Vessels)
Regulations, 1988.

(ili) G.S.R. 1171(E) published in Gazette of India
dated the 12th December, 1988 approving the
Cochin Port Employees (Allotment of Residences)
First Amendmen* ®egulations, 1988.
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(7) A statement (Hindi and English versions) explaining
reasons for not laying the Annual Report and Auditea
Accounts of the Shipping Development Fund Com-
mittee for the year 1986-87 within the stipulated
period of nine months of the close of the Accounting
year.

5. Report of Committee on Public undertakings

Sari Vakkom Purushothaman presented the Fifty-second
Report (Hindi and English versions) of the Committee on
Public Undertakings on Action Taken by Government on the
recommedations contained in their Twety-first Report on Indian
Petrochemicals Corporation Limited—Working Results.

15. Motion regarding Sixty-sixth Report of Busimess advisory

Committee
SHRI H. K. L. Bhagat moved the following motion:—

“That this House do agree with the Sixty-sixth Report of
the Business Advisory Committee presented to the
House on the 1st March, 1989.”

The motion was adopted.

7. Matters under Rule 377

(1) Chowdhry Akhtar Hasan raised a matter regarding need
to end tae corruption prevalent in the grant of bank loans to
public through loan Melas.

(2) Shri Anadi Charan Das raised a matter regarding need
to provide funds to te Government of Orissa for the proposed
Jokadiha project.

(3) Shri Shantaram Naik raised a matter regarding need
ior setting up a scparate state cadre for the State of Goa.

(4) Shri Sriballav Panigrahi raised a matter regarding need
to provide good accommodation with assured power supply at
hill stations and holy places at high altitudes to attract more
tourists, ‘

(5) Prof. N. G. Ranga raised a matter regarding need for
urgent financial help to the riot victims of Andhra Pradesh.
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(6) Shri Krishan Pratap Singh raised a matter regarding
need for drastic action against people spreading communal
hatred among people in Bihar.

(7) Shrimati N. P. Jhansi Lakshmi raised a matter regard-
ing need to connect National Highway No. 4 and National
Highway No. 5 between Chittoor and Naidupeta via Tirupati.

(8) Shri Kali Prasad Pandey raised a matter regarding
need to open an ESI hospital in Gopalganj district of Bihar for
industrial workers and labourers.

(9) Shri Basudeb Acharia raised a matter regarding clear-
ance to the revival plan submitted by the employees of Scooters|

India Ltd.

8. Motion of thanks on the President’s Address

Discussion on the following motion moved by Shri V. N.
Gadgil and seconded by Shri R. L. Bhatia and amendments
thereto moved on the 23rd February, 1989, continued:—

“That an Address be presented to the President in the
following terms:— )

‘That the Members of Lok Sabha assembled in this
Session are deeply grateful to the President for the
Address which he has been pleased to deliver to
both Houses of Parliament assembled together on
the 21st February, 1989.” ”

The following members took part in the debate:—

(1) Shri Somnath Chatterjee
(Lok Sabha adjourned at 1 P.M. and Te-assembled qt 2-05
P.M.)
(2) Shri Balkavi Bairagi
(3) Shri Vijoy Kumar Yadav
(4) Shri Jai Prakash Agarwal
(5) Shri Piyus Tiraky,
(6) Shri Chiranji Lal Sharma
(7) Shri Charanjit Singh Walia
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(8) Shri Ram Narain Singh

(9) Shri Amar Roypradhan

(10) Shri N. V. N. Somu

(11) Shri Hafiz Mohd. Siddig

(12) Shri K. Mohandas

(13) Shri G. S. Basavaraju

(14) Shri Balwant Singh Ramoowalia

(15) Shri P. M. Sayeed i
(16) Dr. Datta Samant

(17) Shri Ram Nagina Mishra .

(18) Shri K. Ramachandra Reddy

(19) Shri Sultan Salahuddin Owaisi

(20) Shri B. N. Reddy .
(21) Shri V. S. Krishna Iyer

(22) Shri Ramashray Prasad Singh

(23) Shri Samar Brahmg Choudhury

(24) Shri V. Sobhanadreeswara Rao

The discussion was not concluded.

6.23 P.M.
(Lok Sabha adjourned till 11 A.M. on Friday, the 3rd March,
1989)
SUBHASH C. KASHYAP,
Secretary-General,
6

MGIPMRND—LS 1—2616 LS—2-3-89—800.



LOK SABHA

BULLETIN—PART 1 i
[Brief Record of Proceedings] R

Friday, March 3, 1989/Phalguna 12, 1910 (Saka)

No. 420
11 A M.

1. Starred Questions

Starred Questions Nos. 141, 143—145, 147, 151 and 154
were orally answered. Starred Question No, 155 wag postponed
to 31 March, 1989. Replies to Starred Questions Nos. 146, 148,
149, 152, 153 and 156—162 were laid on the Table.

2. Unstahred Questions ..
Replies to Unstarred Questions Nos. 1307—1361 and 1363—
1501 were laid on the Table.
3. Papers Laid en the Table
The following papers were laid on the Table:—

(1) A copy of the Report (Hindi and English versions) of
the Election Commission of India for the years 1986
and 1987.

(2) A copy each of the following papers (Hindi and
English versions) under sub-section (1) of section
619A of the Companies Act, 1956:— .

(i) Review by the Government on the working of the
Cashew Corporation of India Limited, Cochin,
for the year 1987-88.
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(i)

Annual Report of the Cashew Corporation of
India Limited, Cochin, for the year 1987-838
along with Audited Accounts and comments of
the Comptroller and Auditor General thereon.

(3) () A copy of the Annual Report (Hindi and Eng-
lish versions) of the Cashew Export Promotion
Council of India, Cochin, for the year 1987-88 along
with Audited Accounts.

(i) -A copy of the Review (Hindi and English versions)
by the Government on the working of the Cashew
Export Promotion Council of India, Cochin, for the
year 1987-88.

(4) A copy each of the following Notifications (Hindi
and English versions) under sub-section (2) of
section 38 of the Central Excises and Salt Act,
1944:.—

(1)

(ii)

G.S.R. 1074(E) published in Gazette of India
dated the 16th November, 1988 together with an
explanatory memorandum seeking to exempt
certain specified goods if manufactured in rurat
areas by certain specified organisation.

G-S.R. 1075(E) published in Gazette of India
dated the 16th November, 1988 together with an
explanatory memorandum seeking to prescribs
concessional rate of excise duty of 40 paise per
metre on black and white cinematograph film,
unexposed, and 80 paise per metre on other type
of unexposed cinematograph film.

“(iii) G.S.R, 1103(E) published in Gazette of India

dated the 28th November, 1988 together with an
explanatory memorandum seeking to extend the
scope of such video cassette which are made from
imported tapes on which CVD at the rate of Rs.
10 per square metre has been paid.
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(iv) G.S.R. 1104(E) published in Gazette of India
dated the 28th November, 1988 together with an
explanatory memorandum seeking to limit rate on
the specified type of cassettes made out of video
tapes manufactured and cleared before 14th Octo-

ber, 1988.

(v) GS.R. 1112(E) published in Gazette of India
dated the 1st December, 1988 together with an
explanatory memorandum exempting from the
whole of the duty of excise in respect of certain
specified excisable goods manufactured in rural
areas by certain specified organisation.

(vi) G.S.R. 1113(E) published in Gazette of India
dated the 1st December, 1988 together with an
explanatory memorandum exempting excise duty
on food preparation, falling under sub-heading
No. 1901.19 of the Central Excise Tariff and
intended for free distribution among economi-
cally weaker sections of the society under appro-
ved programme of the Government.

(vii) GS.R. 1114(E) published in Gazette of India
dated the Ist December, 1988 together with an
explanatory memorandum seeking to extend the
concessional rate of duty to strips and the like of
synthetic textile materials used in knitted fabrics.

(viii) G.S.R. 1156(E) published in Gazette of India
dated the 8th December, 1988 together with an
explanatory memorandum seeking to prescribe a
concessional rate of basic excise duty Rs. 6 per
Kilogram on polypropylene Multi Filament Yarn.

(ix) G.SR. 1160(E) published in Gazette of India
dated the 9th December, 1988 together with an
explanatory memorandum seeking to prescribe an
effective rate of excise duty of Rs. 1200 per tonne
in respect of copper plates, sheets, blanks includ-
ing circles and strips falling under heading No.
7409, if supplied to Government of India Mint,
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dated the 9th December, 1988 together with an
explanatory memorandum seeking to reduce the
basic central excise duty on goods and materials
of Chapter 72 and 73 obtained by breaking up
of ships, boats and other floating structures ma-
nufactured in India, from Rs, 1400 per tonne to
Rs. 1115 per tonne.

(xt) G.S.R. 1182(E) published in Gazette of India
dated the 16th December, 1988 together with an
explanatory memorandum seeking to reduce the
rate at which credit of money would be available
for use of rice bran oil in the manufacture of
vanaspati,

(xii) G.S.R. 1198(E) published in Gazette of India
dated the 23rd December, 1988 together with an
explanatory memorandum seeking to revise the
fuel-efficiency norms of such motor cars and ex-
tending the validity of the notification No. 469|
86-CE upto 31st March, 1990. The revised fuel-
cfficiency norms take effect from the 1st April,
1989 together with corrigendum thereto publish-
ed in notification No. G.S.R. 1218(E) in Gazette
of India dated the 28th December, 1988.

(xiii)) G.SR. 1211(E) published in Gazette of India

dated the 27th December, 1988 together with an

explanatory memorandum seeking to extend for a

further period of three months, the concessional rate

of excise duty in respect of certain specified resins
and plastics.

(xiv) G.S.R. 1233(E) published in Gazette of India
dated the 30th December, 1988 together with an
explanatory memorandum rescinding Notification
No. 133/68-CE dated the 22nd June, 1968.

(xv) G.S.R. 1235(E) published in Gazette of India
dated the 30th December, 1988 together with an
explanatory memorandum seeking to continue the
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benf:ﬁt of concessional rate of excise duty mention-
ed in Notification No. 1/87-CE dated the 1st Janu-

?;gé 1987 for one more year upto 31st December,

(xvi) G.S.R. 1236 (E) published in Gazette of India

dated the 30th December, 1988 together with an
explanatory memorandum making amendment to
Notification No. 1|87-CE dated the 1st January,
1987 seeking to extend the concessional rate to
three more electricity Units.

(xvii) G.S.R. 24(E) published in Gazetie of India

dated the 12th January, 1988 together with an ex-
planatory memorandum seeking to exempt button
cells from excise duty in excess of 15 per cent ad-
valorem.

(xvili)) G.S.R. 64(E) published in Gazetie of India

(5)

(6)

(M

dated the 30th January, 1988 together with an ex-
planatory memorandum seeking to exempt the
whole of the excise duty on potassium metal and
potassium amide consumed within the factory
of manufacture of heavy water.

A copy of the Notification No. G.S.R. 105(E) pub-
lished in Gazette of India dated the 16th February,
1989 together with an explanatory memorandum re-
garding exemption to His Excellency Mr. Kenan
Evren, President of the Republic of Turkey and other
members of the delegation who visited India from
22nd to 26th February, 1989 from the foreign travel
tax, under section 41 of the Finance Act, 1979.

A copy of the Notification No. G.S.R. 1206(E) (Hindi
and English versions) published in Gazette of India
dated the 26th December, 1988 together with an ex-
planatory memorandum extending the validity of
Notification No. 277/87-Cus. dated the 13th July, 1987
upto 28th February, 1989. under section 159 of the
Customs Act, 1962. | ‘

A copy of the Nationalised Banks (Management and
Miscellaneous Provisions) (Amendment) Scheme,
1988 (Hindi and English versions) published in Noti-
fication No. S.O. 1234(E) in Gazette of India dated
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the 30th December, 1988, under sub-section (6) of sec- <
tion 9 of the Banking Companies (Acquisition and
Transfer of Undertakings) Act, 1970.

(8) A copy of the Nationalised Banks (Management and
Miscellaneous Provisions) (Amendment) Scheme,
1988 (Hindi and English versions) published in Noti-
fication No. S.0. 1235(E) in Gazette of India dated
the 30th December, 1988, under sub-section (6) of
section 9 of the Banking Companies (Acquisition and
Transfer of Undertakings) Act, 1980.

(9) A copy of the Review* (Hindi and English versions)
on the working of the Deposit Insurance and Credit
Guarantee Corporation, Bombay, for the year ended
the 31st December, 1987.

(10) A statement {Hindi and English versions) explaining
reasons for not laying the Annual Report and Audit-
ed Accounts of the 6idesh Sanchar Nigam Limited,
Bombay, for the year 1987-88 within the stipulated
period of nine months after the close of the Account-

ing year.

(11) A copy of the Hundred Thirty-First Report (Hindi
and English versions) of the Law Commission on
§ole of the legal profession in Administration of

ustice.

(12) A copy of the Tobacco Board ( Second Amendment)
Rules, 1983 (Hindi and English versions) published
in Notification No. G.S.R. 1188 (E) in Gazette of India
dated the 21st December, 1988 under sub-section (3)
of section 32 of the Tobacco Board Act, 1975.

(13) A copy each of the following Notifications (Hindi
and English versions) under sub-section (5) of sec-
tion 33 of the Tobacco Board Act, 1975: —

(i) The Tobacco Board (Auction) Amendment Reg
lations, 1988 published in Notification No. 11/3/83-
(Agri. VI) in Gazette of India dated the 21st Dec-

ember, 1988.

*Annual Report along with Audited Accounts was laid on the
Table of Lok Sabha on 29th April, 1988.
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(ii) The Tobacco Board (General) Amendment Regu-
lations, 1988 published in Notification No. 2/4/85-
EP (Agri. VI) in Gazette of India dated the 21st
December, 1988.

(14) (i) A copy of the Annual Report (Hindj and Eng-
lish versions) of the Federation of Indian Export
Organisations, New Delhi, for the year 1986-87 along
with Audited Accounts.

(ii) A copy of the Review (Hindi and English versions)
by the Government on the working of the Federation
of Indian Export Organisations, New Delhi, for the
year 1986-87.

(15) A copy each of the following papers (Hindi and Eng-
lish versions) under sub-section (1) of section 619A
of the Companies Act, 1956:—
(a) (i) Review by the Government on the working of the
Indian Railway Finance Corporation Limited, New
Delhi, for the year 1986 to 1988,

(ii) Annual Report of the Indian Railway Finance Cor-
poration Limited, New Delhi, for the years 1986—88
along with Audited Accounts and comments of the
Comptroller and Auditor General thereon.

4. Report of Committee on Public Undertakings

Shri Vakkom Purushothaman presented the Fifty-third Re-
port (Hindi and English versions) of the Committee on Public
Undertakings on Action Taken by Government on the recom-
mencations contained in their Forty-seventh Report on Indian
Airlines-Fare and Cost aspects.

5. Statement by Minister

The Minister of Parliamentary Affairs made a statement
regarding Government Business for the week commencing!
Tuesday, the 7th March, 1989.

6.. Motion of Thanks on the President’s Address

Discussion on the following motion moved by Shri V. N.
Gadgil and seconded by Shri R. L. Bhatia and amendments
thereto moved on the 23rd February, 1989, continued:—

“That an Address be presented to the President in the
following terms:—
‘That the Members of Lok Sabha assembled in  this
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Session are deeply grateful to the President for the
Address which he has been pleased to deliver to
both Houses of Parliament assembled together on
the 21st February, 1989 .”

The Prime Minister replied to the debate.
All the amendments moved were negatived.
The motion was adopted.
(Lok Sabha adjourned at 1-29 P.M. and re-assembled at
2-35 P.M.)
7. The Budget (Railways)—1989-9¢0

General discussion on the Budget (Railways) for 1989-90,
commenced.

The following members took part in the debate:—

(1) Prof. Madhu Dandavate
(2) Shri K. Mohandas
(3) Prof. Narain Chand Parashar (Speech unfinished)

The discussion was not concluded.

8. Motion regarding Fifty-ninth Report of the Commitiee on
Private Members’ Bills and Resolutions

Shri Ram Awadh Prasad moved the following motion:—

“That this House do agree with the Fifty-ninth Report
of the Committee on Private Members’ Bills and
Resolutions presented to the House on the 1Ist
March, 1989.”

The motion was adopted.

9. Private Member’s Resolution—Negatived

Further discussion on the following Resolution moved by
Shri Somnath Rath on the 19th August, 1988, continued:—

“This House while expressing its appreciation of the New
20-Point Programme initiated by the Government,
notes that implementation of the poverty alleviation
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programmes has not been fully satisfactory and
urges upon the Government to take immediate steps
for effective implementation thereof.”

The following members took part in the debate:—

(1) Dr. (Smt.) Phulrenu Guha

(2) Shri Girdhari Lal Vyas

(3) Shri Biren Singh Engti
Shri Somnath Rath replied to the debate.
The Resolution was Negatived.

10, Private Member’s Resolution—Under Consideration
Shri S. Jaipal Reddy moved the following Resolution:—

“This House recommends to the Government to lay
down clear guidelines for appointment and transfer

of Governors.”
The following members took part in the debate:—
(1) Shri Ram Pyare Panika
(2) Shri V. Sobhanadreeswara Rao (Speech unfinished)
The discussion was not concluded.
6 P.M.

(Lok Sabha adjourned till 11 A.M. on Tuesday, the Tth March,
1989)

SUBHASH C. KASHYAP,
Secretary-General,
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LOK SABHA

BULLETIN—PART I
[Brief Record of Proceedings]

Tuesday, March 7, 1989/ Phalguna 16, 1910 (Saka)

No. 421

11-01 AM.

1. Starred Questions

Starred Questions Nos. 163, 164, 167, 169, 170, 172, 173, and
176 were orally answered. Replies to the remaining ques‘aons
were laid on the Table.

2. Unstarred Questions

Replies to Unstarred Questions Nos. 1502—1519, 1521—1599
and 1601—1733 were laid on the Table.

3. Papers Laid on the Table
The following papers were laid on the Table:—

(1) A copy each of the following papers (Hindi and
English versions) under sub-section (1) of section
619A of the Companies Act, 1956:—

(i) Review by the Government on the working of the
Indian Drugs and Pharmaceuticals Limited, Gur-
gaon, for the year 1987-88.

(ii) Annual Report of the Indian Drugs and Pharma-
ceuticals Limited, Gurgaon, for the year 1987-8%
along with Audited Accounts and comments of the
Comptroller and Auditor General thereon.
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(2) A statement (Hindi and English versions) §howing .
reasons for delay in laying the papers mentioned at
(1) above.

(3) A copy of Notification No. S.0. 326(E) (Hindi and
English versions) published in Gazette of India dated
the 30th March, 1988 regarding extension of period
to take over of management of Apollo Zipper Com-~
pany Private Limited, Calcutta upto 31st March, 1989,
under sub-section (2) of section 18AA of the Tndust-
ries (Development and Regulation) Act, 1951

(4) A copy of Notification No. S.O. 327(E) (Hindi and
English versions) published in Gazette of India dated
-the 30th March, 1988 regarding extension of period
of take over of management of Messrs Lily Biscuit
(Private) Limited and Messrs Lily Barley Mills
(Private) Limited, Calcutta upto 31st March, 1989,
under sub-section (2) of section 18A of the Indust-
ries (Development and Regulation) Act, 1951.

(5) (i) A copy of the Annual Accounts (Hindi and Eng-
lish versions) of the Coir Board, Cochin, for the year
1987-88 together with Audit Report thereon, under
Zul:'-sictggn (4) of section 17 of the Coir Industry

ct, 1953. .

(ii) A statement (Hindi and English versions) regard-
ing Review by the Government on the Audited Ac-
ggunts of the Coir Board, Cochin, for the year IG7-'

. St

(6) A statement (Hindi and English versions) showing
reasong for delay in laying the papers mentioned at
(5) above.

4. Third report of the Pay Committee on Amenities, Facilities,
. .Special Allowances and other gemeral matters for the
Officers and Staff of the Rajya Sabha and Lok Sabha Secre-

. 'tll .l !‘

SBCRETARY-GENERAL laid on the Table a copy of the
Third Report (Hindi and English versions) on Amenities,
Facllities Special Allowances and other general matters of the
Committee of Parliament appointed to report on the structure
of pay, allowances, leave and pensionary benefits for the Off-
cers and Staff of the Rajya Sabha and Lok Sabh, Secretariats.
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5. Report of Commitee of Privileges

SHRI V. N. GADGIL presented the Fourth Report (Hindi
and English versions) of the Committee of Privileges.

6. Matters under Rule 377 o

(1) Smt. D. K. Tharadevi Siddhartha raised a matter re-
garding need to restructure the loan repayment system under
the Refinance Scheme for the coffee growers.

(2) Shri Kalicharan Sakargaym raised a matter regarding
need to pay suitable compepsation for the land acquired by the
Central Railway for diversion of railway line between Talwa-
dia and Khirkiya stations in view of proposed construction of
Indira Sagar Dam.

(3) Shri Ranjit Singh Gaekwad raised a matter regarding
need to hold 5 global conference to discuss the ecological
changes resulting in global imbalances.

(4) Shri Manku Ram Sodi raised a matter regarding need for
proper utilisation of vehicles provided for development works
in the tribal areas of Bastar district.

(5) Shri Ram Pyare Panika raised a matter regarding need
to send a team to study the drought situation in Mirzapur
(Uttar Pradesh). .

(6) Shri Satyendra Narayan Sinha raised a matter regard-
ing need to evolve guidelines for shifting textile mills located
in the metropolitan cities.

(7) Shri Bhadreshwar Tanti raised a matter regarding.need
to set up an oil refinery at Numaligarh in Golaghat district of
Assam.

(8) Shri T. Gopal Krishny Thota raised a matter regarding
need to have a monitoring cell to carry out scientific dreadg-
ing of the ports.

7. The Budget (Railways)—1989-90

General discussion on the Budget (Railways) for 1989-90,
continued.

The following members took part in the debate:—
(1) Prof. Narain Chand Parashar
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(2) Shri Chandulal Chandrakar
(Lok Sabha adjourned at 1 p.m. and re-assembled at 2.50 p.m.)

(3) Shri Basudeb Acharia

(4) Smt. Prabhawati Gupta

(5) Shri Vijay N. Patil . 5
(6) Shri Bhattam Siriramamurty

(7) Smt. D. K. Tharadevij Siddhartha

(8) Shri Madan Pandey

(9) Prof. Parag Chaliha !
(10) Shri Keshorao Pardhi

(11) Shri Mankuram Sodhi

(12) Shri Banwari Lal Purohit

(13) Shrij Mohd. Mahfooz Ali Khan

(14) Dr. Chandra Shekhar Tripathi

(15) Shri P. R. Kumaramangalam

(16) Shri Banwari Lal Bairwa

(17) Shri V. S. Krishna Iyer

(18) Prof. Chandra Bhanu Devi

(19) Shri Ajay Mushran

The discussion was not concluded.
6.04 P.M.

(Lok Sabha adjourned till 11 am. on Wednesday, the 8th
March, 1989)

SUBHASH C. KASHYAP,
Secretary-General.
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LOK SABHA

BULLETIN—PART 1
[Brief Record of Proceedings]

Wednesday, March 8, 1989/Phalguna 17, 1910 (Saka)

No, 422
11-01 A.M.

1. Starred Questions

Starred Questions Nos. 183, 184, 187, 188 and 190-192 were
orally answered. Replies to the remaining questions were
laid on the Table.

2. Unstarred Questions

Replies to Unstarred Questions Nos. 1734—1780 and 1782—
1899 were laid on the Table.
3. Papers Laid on the Table

The following papers were laid on the Table:—

(1) A copy each of the following papers (Hindi and Eng-
lish versions) under sub-section (1) of section 619A
of the Companies Act, 1956:—

(i) Review by the Government on the working of
the National Jute Manufactures Corporation
Limited, Calcutta, for the year 1987-88.

(ii) Annual Report of the National Jute Manufactures
Corporation Limited. Calcutta, for the year 1987-
88 along with Audited Accounts and comments of
the Comptroller and Auditor General thereon.
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(2) A statement (Hindi and English versions) showing
reasons for delay in laying the papers mentioned at
(1) above.

(3) A copy each of the following papers (Hindi and
English versions) under section 619A of the Com-
panies Act, 1956:—

(i) Review by the Government on the working of the
Indian Medicines Pharmaceutical Corporation
Limited, for the year 1987-88.

(ii). Annual Report of the Indian Medicines Pharma-

ceutical Corporation Limited, for the year 1987-88

along with Audited Accounts and comments of the
Comptroller and Auditor General thereon.

(4) A statement (Hindi and English versions) showing
reasons for delay in laying the papers mentioned at
(3) above.

(5) (i) A copy of the Annual Report (Hindi and English
versions) of the Institute of Post Graduate Teaching
and Research, Gujarat Ayurved University, Jamna-
gar, for the year 1987-88 along with Audited Ac
counts.

(ii) A copy of the Review (Hindi and English versions)
bv the Government on the working of the Institute
of Post Graduate Teaching and Research, Gujarat
Ayurved University, Jamnagar, for the year 1987-88.

(6) A statement (Hindi and English versions) showing
reasons for delay in laying the papers mentioned at
(5) above.

(7) (i) A copv each of the Annual Reports (Hindi and
English versions) of the Population Research Cent-
res. located at Delhi, Dharwad. Baroda. Bangalore,
Lucknow, Pune, Patna, Kariavattam (Kerala) and
Gandhigram (Tamil Nadu) for the year 1987-88 along
with Audited Accounts.

(ii) A statement (Hindi and English versions) showing
reasons for delay in laying the papers mentioned
at (i) agbove,
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(8) (i) A copy or the Annual Report (Hindi and English
versions) of the Visnwayatan Yogashram, New Delai,
tor the year 1947-88 along with Audited Accounts.

(ii) A copy of the Review (Hindi and English versions)
by tne Government on the working of the Vishwa:
yatan Yogashram, New Delhi, for the year 1987-88.

(9) A statement (Hindi and English versions) showing
reasons for delay in laying tne papers mentioned at
(8) above.

(10) A statement (Hindi and English versions) explaining
reasons for not laying the Annual Report and Audit-
ed Accounts of the Central Research Institute for
Yoga, New Deln), for the year 1987-88 within the
stipulated period of nine months after the close of
the Accounting year.

(11) A copy each of the following Notifications (Hindi and
English versions) under sup-section (6) of section 3
of the Essential Commodities Act, 1955:—

(a) (i) The Pulses, Edible Oilseeds and Edible Oils (Sto-
rage Control) Fourth Amendment Order, 1988, pub-
lished in Notification No, S.O. 1063(E) in Gazette of
India dated the 18th November, 1988.

(ii) The Pulses, Edible Oilseeds and Edible Qils (Storage
Control) First Amendment Order, 1989 published in
Notification No. 5.0. 3(E) in Gazette of India dated
the 2nd January, 1989.

(b) A copy of the Food Corporation of India (Contribu-
tory Provident Fund) (Tenth Amendment) Regula-
tions, 1989 (Hindi and English versions) published in
Notification No. 48/F. No. 41-1/85-EP in Gazetie of
India dated the 10th February, 1989, under sub-section
(5) of section 45 of the Food Corporation Act, 1964.

4, Report of the Commiitee on Private Members’ Bills and
Resolutions

Shri M. Thambi Durai presented the Sixtieth Report (Hindi
and English versions) of the Committee on Private Members’
Bills and Resolutions.



§. Reports of the Public Accounts Committee .

Shri Amal Datta presented the following Reports (Hindi
and English versions) of the Public Accounts Committee:—

(1) Hundred and Forty First Report on Interest Tax
Assessment.

(2) Hundreq and Forty Second Report on Metropolitan
Transport Project, Calcutta.

6. Matters Under Rule 377

(1) Dr. G. S. Rajhans raised a matter regarding need to
include Sanskrit in three language formula and provide iinan-
cial assistance to the States to help Sanskrit scholars.

(2) Shri Zainul Basher raised a matter regarding steps to
re-open the Government Opium and Alkaloid Works, Ghazi-
nur, (Uttar Pradesh) in the interest of workers.

(3) Shri Sharad Dighe raised a matter regarding need for
steps to re-start the closed textile mills in Bombay and pre-
ventive action for further closure of mills.

(4) Shri Nityananda Misira raised a matter regarding need
to send a Central team to assess the intensity of drought in
Bolangir and Kalahandi districts of Orissa and suggest reme-
dial meaures,

(5) Shri Hannan Mollah raised a matter regarding need
for immediate steps to save Uluberia town from subsidence.

(6) Shri V. S. Krishna Iyer raised a matter regarding need

to set up the proposed Vijayanagaram Steel Plant without
further delay. '

(7) Shri C. Janga Reddy raised a matter regarding procure-
ment of cotton and chillies by state agencies at remunerative

Sgls%es to alleviate the sufferings of farmers in Andhra Pra-

(8) Shri Virdhi Chander Jain raised a matter regarding
need for financial assistance to Government of Rajasthan to
start relief works in the drougnt affected areas.

T4
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(9) Prof. Narain Chand Parashar raised a matter regarding
O need to sanction the development of Jalandhar-Hoshiarpur-
Hamirpur-Mandi road as a National Highway.

*7. President’s Message

The Deputy Speaker informed the House that the Speaker
had received the following message dated the 7th March, 1989
from the President:—

“I have received witn great satisfaction the expression
of thanks by the Members of the Lok Sabha for the
Address which I delivered to both Houses of Pariia-
ment assembled together on 21st February, 1989.”

8. The Budget (Railways)—1989-90

General discussion on the Budget (Railways) for 1589-90
continued.

The following members took part in the debate:—

(1) Shri Vakkom Purushothaman
(2) Shri Amar Roypradhan,
(3) Shri Mahabir Prasad

(Lok Sabha adjourned at 1.14 p.m. and re-assembled at 2-18
D.M.)

(4) Shri Ganga Ram

(5) Dr. Krupasindhu Bho;j )
(6) Shri Bimalkanti Ghosh

(7) Shri N. V. N. Somu

(8) Smt. Manormga Singh ’
(9) Shri H. N. Nanje Gowda

(10) Prof. N. G. Ranga

(11) Shri M. Raghuma Reddy

*At 113 pm.



(12) Shri R. P. Suman

(13) Shri Daulatsinhji Jadeja
(14) Dr. Prabhat Kumar Mishra
(15) Shri K. S. Rao

(16) Shri Gokul Saikia

(17) Shri Kamla Prasad Singh
(18) Shri Arvind Netam

(19) Shri Balwant Singa Ramoowalia
(20) Shri K. P. Singh Deo

(21) Shri N. Dennis

(22) Sari Ram Bahadur Singh
(23) Shri Shiv Prasad Sahu
(24) Sari Mohan Lal Jhikram
(25) Bhai Shaminder Singh |
(26) Shri Lal Vijay Pratap Singh
(27) Shri Jagdich Awasthi

(28) Shri Abdul Hannan Ansari
(29) Shri Bir Bal

(30) Sri Somnath Rath |

(31) Shri Mahabir Prasad Yadav
(32) Shri R. Jeevarathinam

The discussion was not concluded.

**9 Statement By Minister

The Minister of Parliamentary Affairs made a statement re-
garding change in the Government Business to be transacted

in Lok Sabha. ]

*sAt 5.10 p.m.



10. Half-An-Hour Discussion

Shri Chandra Pratap Narain Smgh raised a discussion on
the points arising out of the answer given by the Minister of
State in the Ministry of Health and Family Welfare cn 1 March,
1989 to Starred Question No. 102 regarding strike by research
scholars of All India Institute of Medical Sciences.

Shri Ram Niwas Mirdha replied to the discussion.

7-13 P.M. i

(Lok Sabha adjourned till 11 am. on Thursday, the 9th
March, 1989)

SUBHASH C. KASHYAP.
Secretary-General.

—

CORRIGENDUM
In Bulletin Part I, dated 7th March, 1989—
Page 4, Line 2—
for 250 p.m. read 2.05 p.m.
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LOK SABHA

BULLETIN—PART I
[Brief Record of Proceedings]

Thursday, March 9, 1989/Phalguna 18, 1910 (Saka)
No. 423
11-03 A M.
1. Starred Questions

Starred Questions Nos. 204—207, 209, 211, 213, 217 and 219
were orally answered. Replies to Starred Questions Nos.
%(‘)81,31210, 212, 214216, 218, 220, 221 and 223 were laid on the

able.

2. Unstarred Questions

Replies to Unstarred Questions Nos. 1900—1904, 1906—2052,
2054—2058 were laid on the Table.

3. Motion regarding Fourth Report of Committee of Privile-
ges—Negatived

Prof. Madhu Dandavate moved the following motion:—

“That this House do consider the Fourth Report of the
Committee of Privileges presented to the House on
the 7th March, 1989.”

On the motion the House divided: Ayes *44, Noes *180.
The motion was accordingly negatived.

4. Papers Laid on the Table
The following papers were laid on the Table:—

(1) A copy of the Detailed Demands for Grants (Hindi
and English versions) of the Ministry of External
Affairs for 1989-90.

*Subject to correction. -
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(2) A copy of the Rice Milling Industry (Regulation ,
and Licensing) Second Amendment Rules, 1988
(Hindi and English versions) published in Notifica-
tion No. G.S.R. 1210(E) in Gazette of India dated
the 27th December, 1988, under sub-section (4) of

section 22 of the Rice Mﬂlmg Industry (Regulation)
Act, 1958.

(3) A copy of the Annual Accounts (Hindi and Eng-
lish versions) of the University of Delhi, Delhi, for
the year 1987-88 together with Audit Report thereon.

(4) A statement (Hindi and English versions) showing

reasons for delay in laying the papers mentioned at
(3) above.

(5) A copy of the Annual Accounts (Hindi and English
versions) of the Regional Engineering College,

Durgapur, for the year 1987-88 together with Audit
Report thereon.

(6) A copy of the Annual Accounts (Hindi and English
versions) of the Sardar Vallabhbhai Regional Col-
lege of Engineering and Technology, Surat, for the
year 1987-88 together with Audit Report therenn.

(7) A copy of the Annual Accounts (Hindi and English
versions) of the Regional Institute of Technology,
Jamshedpur, for the year 1987-88 together with Audit
Report thereon.

(8) A copy of the Annual Accounts (Hindi and English
versions) of the Motilal Nehru Regional Engineering
College, Allahabad, for the year 1987-88  together
with Audit Report thereon. '

(9) A copy of the Annual Accounts (Hindi and English
versions) of the Regional Engineering College, Cali-
cut, for the year 1937-88 together with Audit Report
thereon. i

(10) A copy of the Annual Accounts (Hindi and English
versions) of the Karnataka Regional Engineering
College, Surathkal, for the year 1987-88 together w:th
Audit Report thereon. |
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(11) A copy of the Annual Accounts (Hindi and English
versions) of the Indian Institute of Management,

Bangalore, for the year 1987-88 together with Audit
Report thereon. |

(12) A statement (Hindi and English wversions) show-

ing reasons for delay in laying the papers mentioned
at (11) above.

(13) (i) A copy of the Annual Report (Hindi and English
versions) of the Indian Institute of Technology, Bom-
bay, for the year 1987-88.

(ii)A copy of the Review (Hindi and English versions)
by the Government on the working of the Indian
Institute of Technology, Bombay, for the year 1987-88.

(14) (i) A copy of the Annual Report (Hindi and English
versions) of the Indian Institute of Technology,
Kharagpur, for the year 1987-88.

(ii) A copy of the Review (Hindi and English versions)
by the Government on the working of Indian Insti-
tute of Technology, Kharagpur, for the year 1987-88.

(15) (i) A copy of the Annual Report (Hindi and English
versions) of the Indian Institute of Technology, Delhi,
for the year 1987-88.

(ii) A copy of the Review (Hindi and English versions)
by the Government on the working of the Indian In-
stitute of Technology, Delhi, for the year 1987-88.

(16) (i) A copy of the Annual Report (Hindi and English
versions) of the Indian Institute of Technology,
Madras, for the year 1987-88.

(ii) A copy of the Review (Hindi and English versions)
by the Government on the working of the Indian In-
stitute of Technology, Madras, for the year 1987-88.

(17) A copy each of the following papers (Hindi and Eng-
lish versions) under sub-section (4) of section 23 of
the Institutes of Technology Act 1961:—

(i) Annual Accounts of the Indian Institute of Techno-

logy, Bombay, for the year 1987-88 together with
Audit Report thereon.

it . 3
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(i) Annual Accounts of the Indian Institute of Tech- (i
nology, Kharagpur, for the year 1987-88 together
with Audit Report thereon,

(ili) Annual Accounts of the Indian Institute of Tech-
nology, Delhi, for the year 1987-88 together with
Audit Report thereon. .

(iv) Annual Aoccounts of the Indian Institute of Tech-
nology, Madras, for the year 1987-88 together with
Audit Report thereon.

(v) Annual Accounts of the Indian Institute of Techno-
logy, Kanpur, for the year 1987-88 together with
Audit Report thereon.

(18) A statement (Hindi and English versions) showing
reasons for delay in laying the papers mentioneq at
(13) to (17) above.

(19) (i) A copy of the Annual Report (Hindi and English
versions) of the Delhi Public Library, Delhi, for the
year 1987-88 along with Audited Accounts,

(ii) A copy cof the Review (Hindi and English versions)
by the Government on the working of the Delhj Public
Library, Delhi, for the year 1987-88.

(20) A stattment (Hindi and English versions) showing
reasons for delay in laying the papers mentioned at
(19) above.

(21) A statement (Hindi and English versions) explaining
reasons for not laying the Annual Reports of Re-
gional Engineering Colleges, situated at Calicut,
Durgapur, Silchar, Surathkal, Jaipur and Hamirpur
and Audited Accounts of the Regional Engineering
Colleges situated at Allahabad, Srinagar, Surat, Cali-
cut, Jamshedpur, Durgapur, Silchar, Tiruchirapalli,
Surathkal, Jaipur and Hamirpur, for the year 1987-88
within the stipulated period of nine months after the
close of the Accounting year.

(22) A copy of the Fertilizer (Movement Control) (Am-
endment) Order, 1988 (Hindi and English versions)
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published in Notification No. S.0. 1162(E) in
Gazette of India dated the 12th December, 1988,
under sub-section (6) of section 3 of the Essential
Commodities Act, 1955.

(23) A copy eagh of the following papers (Hindi and Eng-
lish versions) under section 619A of the Companies
Act, 1956:—

() Review by the Government on the working of the
Karnataka Agro Industries Corporation Limited,
Bangalore, for the year 1986-87,

(ii) Annual Report of the Karnataka Agro Industries
Corporation Limited, Bangalore, for the vyear
1986-87 along with Audited Accounts and com-
ments of the Comptroller and Auditor General

thereon.

(24) A statement (Hindi and English versions) showing
reasons for delay in laying the papers mentioned at
(23) above.

(25) (i) A copy of the Annual Report (Hindi and English
versions) of the National Oilseeds and Vegetable
Oils Development Board for the year 1987-88 along
with Audited Accounts under sub-section (4) of sec-
tion 16 and sub-section (4) of section 14 of the
National Oilseeds and Vegetable Oils Development

Board Act, 1983.

(i) A copy of the Review (Hindi and English versions)
by the Government on the working of the National
Oilseeds and Vegetable Oils Development Board for

the year 1987-88.

(26) A copy each of the following Notifications (Hindi
and English versions) under sub-section (4) of sec-
tion 124 of the Major Port Trusts Act, 1963:—

(i) G.S-R, 1037(E) published in Gazette of India
dated the 27th October, 1988 approving the Co-
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chin Port Trust (Handling of Freight Containers **

;:Srsr;ing Dangerous|Hazardous Cargo) Regulations,

(ii) G.S.R. 2(E) published in Gazette of India dated
the 3rd January, 1989 approving modified the
Kandla Port Trust (Licensing of Stevedores) Re-
gulations, 1988.

(iii) G.S.R. 14(E) published in Gazette of India dated
the 9th January, 1989 approving the Madras Port
Trust (Handling of Freight Containers containing
Dangerous|Hazardous Cargo) Regulations, 1987.

(iv) G.S.R. 40(E) published in Gazette of India dated
the 19th January, 1989 approving the Bombay
Port Trust (Distraint or Arrest and Sale of Ves-
sels) Regulations, 1988.

(27) (i) A copy of the Annual Report (Hindi and Eng-
lish versions) of the Madras Port Trust for the year
1987-88 along with Audited Accounts.

(ii) A copy of the Review (Hindi and English versions)
by the Government on the working of the Madras
Port Trust for the year 1987-88.

(28) A statement (Hindi and English versions) showing

reasons for delay in laying the papers mentioned at
(27) above.

(29) (i) A copv of the Annual Accounts (Hindi and Eng-
lish versions) of the Kandla Port Trust for the year
1987-88 together with Audit Report thereon, under
sub-section (2) of sect'on 103 of the Major Port
Trusts Act, 1963,

(ii) A copy of the Review (Hindi and English versions)
by the Government on the Accounts of the Kandla
Port Trust, for the year 1987-88.

(30) A statement (Hindi and English versions) showing
reasons for delay in laving the papers mentioned at
(29) above.
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@5, Message from Rajya Sabha

Secretary-General reported a message from Rajya Sabha
that Rajya Sabha had no recommendations to make to Lok
Sabha in regard to the Direct Tax Laws (Amendment) Bill,
1989, passed by Lok Sabha on the 23rd February, 1989

6. Report of Committee on Public Undertakings

Shri Vakkom Purushothaman presented the Fifty- fourth
Report (Hindi and English versions) of the Committee
on Public Undertakings on Action Taken by Government on
the recommendations -contained in their Thirty-fourth Report
on Indian Airlines-Passenger Services.

7. Statement Under Rule 357

Shri C. Janga Reddy made a statement clarifying certain
remarks made in the House on 7th March, 1989 about the
resolutions adopted by Bharatiya Janf Party.

8. Personal Explanation

Smt. Vyjayanthimala Bali made a personal explanation
clarifying certain remarks made by her in the House on 8th
March, 1989 about ‘Nehru Centenary Run’.

$. Matters Under Rule 377

(1) Shri Ram Bhagat Paswan raised a matter regarding
need to extend the Kamla-Balan dam from Kothram to Kur-
sela to save villages of North Bihar from floods.

(2) Shri Anoopchand Shah raised a matter regarding need
to construct a fly-over at Datta Pada railway crossing between
Kondivalee and Borivalee, Bombay.

(3) Shri Bharat Singh raised a matter regarding need to
ensure regular water supply to villages of outer Delhi.

4) Shri Ashok Shankarrao Chavan raised a matter re-
garding need to set up a separate directorate of Telecommuni-
cations in Marathwada region of Maharashtra.

(5) Shri I. Rama Rai raised a matter regarding need for
research to produce high-yielding variety of coconut.
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(6) Dr. Prabhat Kumar Mishra raised a matter regardin s
need for action against the management of BEC Fertilise
p}l‘aent., Sirgihi (Madhya Pradesh) for polluting the atmos-
Phere,

(7) Shri Balwant Singh Ramoowalia raised a matter regard-
ing need to accede to the demands of State Government em-
ployees of Punjab.

(8) Shri Sri Hari Rao raised a matter regarding need to give
recognition to medical practitioners who do not have MBBS or
MD degrees.

10. The Budget (Railways)—1989-90

General discussion cn the Budget (Railways) for 1989-90
continued. .
The following members took part in the debate:—

(1) Shri Kali Prasad Pandey

(2) Smt. Kesharabai Kshirsagar

(3) Shri Balasaheb Vikhe Patil

(4) Shri Chandra Kishore Pathak

(5) Shri Piyus Tiraky

(6) Shri Salahuddin

(7) Shri V. Krishna Rao

(8) Shri Ashok Shankarrao Chavan

(9) Shri Sultan Salahuddin Owaisi

(10) Smt. Usha Rani Tomar

(11) Shri Jagannath Choudhary

(12) Shri Jagannath Patnaik

(13) Shri Charanjit Singh Walia

(14) Shri Zainul Basher '

(15) Shri Pratap Bhanu Sharma

(16) Shri Nityananda Mishra

(17) Prof. Saif-Ud-Din Soz

(18) Shri Mohd. Ayub Khan (Jhunjhunu—Rajasthan)

(19) Shri Kailas Yadav

(20) Shri K. J. Abbasi

(21) Shri Suresh Kurup

(22) Shri Sharad Dighe



(23) Smt. Kishori Sinha

(24) Shri Kunwar Ram

(25) Shri C. Janga Reddy

(26) Smt. Vidyavati Chaturvedi
(27) Dr. (Smt.) Phulrenu Guha
(28) Shri Virdhi Chander Jain
(29) Shri Ataur Rahman

(30) Shri Vishnu Modj

(31) Shri Channaiah Odeyar
(32) Shri Ram Pyare Panika
(33) Shri Janak Raj Gupta

(34) Shri Sri Hari Rao

(35) Shri Chintamani Jena

(36) Shri Nirmal Khatri

(37) Shri Dal Chander Jain
(38) Shri Ajit Kumar Saha

(39) Shri Ram Nagina Mishra
(40) Shri Girdhari Lal Vyas

(41) Shri Chiranji Lal Sharma
(42) Shri Manphool Singh Chaudhary
(43) Shri Tapeshwar Singh

(44) Shri Nihal Singh

(45) Shri Narendra Budania

(46) Ch. Sunder Singh

(47) Shri Manikrao Hodlya Gavit
(48) Shri Satyanarayan Pawar
(49) Shri K. D. Sultanpurij

The discussion was not concluded.

7-35 P.M.

(Lok Sabha adjourned till 11 A.M. on Friday, the 10th March,
1989)

SUBHASH C. KASHYAP,
, Secretary-General.
9
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LOK SABHA

BULLETIN—PART 1
[Brief Record of Proceedings]

Friday, March 10, 1983/Phalguna 19, 1910 (Saka)
No. 424

1101 A. M.
1. Starred Questions

Starred Questions Nos. 224—230 were orally answered Re
plies to the remaining questions were laid on the Table.

‘2. Unstarred Questions

Replies to Unstarred Questions Nos. 2059—2246 were laid
on the Table.

3. Question of Privilege

The Speaker gave his consent to Shri Dharam Pal Singh
Malik to the raising of a question of priyilege against Shri Mani
Ram Bagri, ex-M.P. for allegedly casting reflections on the
Speaker, the members and the House in a letter addressed to
the Speaker and published in Veer Arjun dated 3rd March,
1989. The Speaker, after taking sense of the House referred
the matter to the Committee of Privileges for investigation and

report.

4. Papers Laid on the Table
The following papers were laid on the Table:—

(1) A copy of the Annual Report (Hindi and English
versions) of the Brahmaputra Board for the year
1987-88 along with Audited Accounts,

(2) A statement (Hindi and English versions) showing
reasons for delay.in laying the papers mentioned at
(1) above. :



(3) A copy each of the following Notifications (Hindi and
E:ghslglG 2versions) under section 159 of the Custom:(}
t, 1 .— {

(i) G.S.R. 1177(E) published in Gazette of India dated
the 15th December, 1988 together with an explana-
tory memarandum empowering the Gov-
ernment to take special measures for the purpose
of checking the illegal export of Acetic Annydride
across the Indo-Burma border and facilitating the
detection of this commodity which is likely to be
illegally exported. i

(ii) G.S.R. 1201(E) published in Gazette of India dated
the 23rd December, 1988 together with .an explana-
tory memorandum seeking to prescribe effective

basic customs duties on specified copper items
and on unwrought zinc.

(ili) G.S.R. 1202(E) published in Gazette of Ind
dated the 23rd December, 1988 together with ...
explanatory memorandum seeking to exempt auxi-
liary duty in excess of 30 per cent.ad-valorem in res-
pect of goods covered by Notification No. 319/88-
Customs, dated the 23rd December, 1938.

(iv) G.S.R. 1203 (E) published in Gazette of India dated
the 23rd December, 1988 together with an explana-
tory memorandum making certain amendments to
Notification Nos. 122/78-Customs, dated the 2lst
June, 1978, 84/86-Customs, dated the 17th Febru-
ary, 1986, 387/87-Customs, dated the 30th Deeem-
ber, 1987 and 240/88-Customs. dated the 26th Aug-
ust, 1988, so as to prescribe effective rates of basic
customs duty in respect of copper waste and scrap
for the manufacture of copper oxychloride, un-
wrought lead and unwrought nickel.

(v) GS.R. 1212(E) published in Gazette of India dated
the 27th December, 1988 together with an  ex-
planatory memorandum extending the validity of
Notification No. 234/86-Customs, dated the 3rd
April, 1936 upto 31st March, 1989.

tvi) G.S.R. 12(E) published in Gazette of India dated
the 9th January, 1989 together with an explanatory
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memorandum seeking to exempt specified goods
imported for display in exhibitions, fairs, meetings
and similar events from the whole of the basic and

additional duties of customs, subject to  certain
conditions.

(vii) G.S.R. 13(E) published in Gazette of India dated

the 9th January, 1989 together with an explanatory
memorandum seeking to exempt goods covered by
Notification No. 3/89-Customs, dated the 9th Janu-
ary, 1989 from the auxiliary duty of the customs.

(viii) G.S.R. 74(E) and 75(E) published in Gazette of

India dated the 2nd February, 1939 together with an
explanatery memorandum regarding exemption to
specified machinery for the manufacture of rubber
surgical. gloves from the basic duty of customs in
excess of 25 per cent ad-valorem, whole of the Ad-

ditional and auxiliary duty of customs leviable
thereon. .

(4) A copy each of the following Notifications (Ilindi

(1)

(i)

and English versions) under sub-section (2) oi sec-
tion 38 of the Central Excises and Salt Act, 1944:—

G.S.R. 1(E) published in Gazette of India dated the
2nd January, 1989 together with an explanatory
memorandum making certain amendment to Notifi-
cation No. 425i86-CE dated the 18th September, 1988
so as to remcve the requirement regarding packing
for availing exemption from excise duty on tea
falling under sub-heacing No. 0902.19 of the Central
Excise Tariff when made from duty paid tea.

G.S.R. 30(E) published in Gazette of India dated the
16th January. 1989 together with an explanatory
memorandum seeking to exempt duty on tobacco
powder captiveiy used in the factory of manufacture
for further praduction of gudaku.

(ifi) G.S.R. 113(E) published in Gazette of Indig dated

the 22nd February, 1989 together with an explana-
tory memorandum providing that the excise duty on
items. falling under sub-heading No. 2806.90 or
9851.00 of the Schedule to the Central Excise Tarift
Act. 1985 and used within the factery of production,
shall not be required to be paid during the period
from 28th February, 1986 to 24th November. 1987
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(5) A copy of the Industrial Reconstruction Bank of India

. General Regulations, 1988 (Hindi and English ver-
sions) under sub-section (3) of section 69 of the In-
dustrial Reconstruction Bank of India Act, 1984.

(6) A copv each of the following Notifications (Hindi and
English versions) under sub-section (3) of section 30
of the Securities Contracts (Regulation) Act, 1856:—

(i) The Securities Contracts (Regulation) Amendment
Rules, 1988 published in Notification No, G.S.R.
1070(E) in Gazette of India dated the 15th Novem-
ber. 1988.

(ii) S.O. 1194(E) published in Gazette of India dated
the 22nd December, 1988 granting permanent recog-
nition to Madhya Pradesh Stock Exchange, Indore.

(iii) S-O. 41(E) published in Gazette of India dated the
9th January, 1989 granting recognition to Jaipur
Stock Exchange Limited, Jaipur.

(iv) S.0. 42(E) published in Gazette of India dated the
9th January, 1989 regarding extension of section 13
of the Securities Contracts (Regulation) Act, 1956
to arca covered by the Municipal Corporation of
Jaipur in Rajasthan.

(7) A copy of Eighteenth Valuation Report (Hind: and
English versions) of the Life Insurance Corporation
ol India as on 31st March. 1988. under section 29 of
the Life Insurance Corporation Act, 1956.

. (8) (i) A copy of the Annual Report (Hindi and English
versions) of the National Bank for Agriculture and
Rural Development for the vear 1987-88 along with
Audited Accounts. under sub-section (5) of section
48 of the National Bank for Agriculture and Rural
Development Act, 1981,

(ii) A copv of the Review (Hindi and English versions)

by the Government on the working of the National

Bank for Agriculture and Rural Development for the
vear 1987-88.

4
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e (9) (i) A copy of the Annual Report (Hindi and English

" versions) of the Delhi Financial Corporation for the
year 1987-88 under sub-section (3) of section 38 of the
State Financial Corporation Act, 1951.

(ii) A copy of the Audit Report (Hindi and English ver-
sions) on the Accounts of the Delhi Financial Cor-
poration for the year 1987-88 under sub-section (7)
of section 37 of the State Financial Corporation Act,
1951.

(iii) A copy of the Review (Hindi and English versions)'
by the Government on the working of the Delhi
Financia] Corporation for the year 1987-88.

(10) A statement (Hindi and English versions) showing
reasons for delay in laying the papers mentioned at
(5) above.

(11) A copy of the Annual Report (Hindi and English ver-
sions) of the Narmada Control Authority, New Delhi,
for the period from.1st July, 1987 to 30th June, 1988
alongwith Audited Accounts.

(12) A copy of the Imports (Control) Amendment Order.
1989 (Hindi and English versions) nublished in Noti-
fication No. S.O. 149(E) in Gazette of India dated
the 23rd February, 1989 issued under sections 3 and.
4A of the Imports and Exports (Control) Act, 1947.

5. Statement by Minister

The Minister of State for Parliamentary Affairs made a
statement regarding Government Business for the week com-
mencing Monday, the 13th March, 1989.

6. The Budget (Railways)—1989-9¢

General discussion on the Budget (Railways) for 1989-90,
continued. '

The following members took part in the debate:—

(1) Shri Uttam Rathod
(2) Dr. G. S. Rajhans
(3) Kum. Mamata Banerjee-

5



(4) Smt. Basavarajeswari

(5) Shri' Sriballav Panigrahi
(6) Chowdhry Akhtar Hasan
(7) Shri R. S. Khirhar

(8) Shri Kammodilal Jatav
(9) Shri Ananta Prasad Sethi
(10) Shri Yogeshwar Prasad Yoges'.
(11) Ch. Lachchhi Ram

(12) Shri Shanti Dhariwal

(13) Shri Thampan Thomas
(14) Dr. Manoj Pandey

(15) Shri Jai Prakash Agarwal
(16) Shri Kamla Prasad Rawat

(Lok Sabhe adjourned at 2.191 PM. and re-assembleq at 2.28
.M.)

(17) Dr. Golam Yazdani
Shri Madhav Rao Scindia replied te the debate.
The discussiqn was concluded.

7. anmﬂmgSuthoﬁCmﬂnq Private
‘ermbets Bills. and resolutiem

Shri'Chandtra Kishore Pathak moved the following motion: —

“That this House do agree with the Sixtieth Report of

the Committee on Private Members’ Bills and Reso-

. lutions presented to the House on the 8th March,
1989”.

The motion was adopted.

8. Private Member's Bills—introduced

(1) The Rcﬁstriction. oﬁ Holidays in Public Offices Bill, 1888,
by Shri S. B. Sidnal.

(2) The National Child Welfare Board Bill, 1989, by Shri
S. B. Sidnal.

(3) The Christian Marriage and “Matrimonial Causes. Bill.
1989. by Shri Thampan Thomas:

6
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(4) The Compulsory Sterilisation Bill, 1989, by Shri G. S.
Basavaraju.

(5) The Welfare of Handicapped and Mentally Retarded
Children Bill, 1989, by Shri Shantilal Patel.

(6) The Constitution (Amendment) Bill, 1989 (Substitution
of new article for article 57), by Shri A. Charles.

(7) The Domestic Workers (Conditions of Service) Bill,
1989, by Shri Thampan Thomas.

9. Private Member's Bill—withdrawn

The Representation of the People (Amendment) Bill, 1988
(Amendment of sections 59 end 61), by Shri Sharad Dighe.

10. Private Member’s Bill—Under Consideration

The Unorganised Labour Welfare Fund Bill, 1985, by Shri
Balasaheb Vikhe Patil)

Further discussion on the motion for consideration of Bill
moved on the 25th November, 1988, continued.

The following members took part in the debate: —

(1) Shri Yogeshwar Prasad Yogesh

(2) Shri Basudeb Acharia

(3) Shri E. Ayyapu Reddy

(4) Shri Chintamani Jena

(5) Shri Shantaram Naik

(6) Shri Piyus Tiraky

(7) Shri K. D. Sultanpuri

(8) Dr. Manoj Pandey (Speech unfinished)
The discussion was not concluded.

6 P.M.
(Lok Sabha adjourned till 11 A.M. on Monday, the 13th March,
1989)
SUBHASH C. KASHYAP.
Secretary-General,
7
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LOK SABHA

BULLETIN—PART I
[Brief Record of Proceedings]

Monday, March 13, 1989/Phalguna 22, 1910 (Saka)

No, 425

1102 A. M. |
1. Starred Questions
Starred Questions Nos. 245 246, 249, 250, 252, 253 and 261

were orally answered. Replies to the remaining quesiions
were laid on the Table.

2. Unstarred Questions
Replies to Unstarred Questions Nos. 2247—2274, 2276—2334,
2336—2420 and 2422—2459 were laid on the Table.

3. Papers Laid on the Table
The following papers were laid on the Table—

(1) (i) A copy of the Annual Report (Hindi and Eng-
lish versions) of the Indian Statistical Institute,
Calcutta, for the year 1987-88 along with Audited

Accounts.
(ii) A copy of the Review (Hindi and English versions)

by the Government on the working of the Indian
Statistical Institute, Calcutta, for the year 1987-88.

(2) A statement (Hindi and English versions) showin
reasons for delay in laying the papers mentioneﬁ
at (1) above,



(3) (i) A copy of tne Annual Repprt (Hindi and Eng-
lish versions) of the Central Wakf Council for the
year 1987-88 along with Audited Accounts.

(ii) A copy of the Review (Hindi and English versions)
by the Government on the working of the Central
Wakf Council for the year 1987-88.

(4) A statement (Hindi and English versions) showing
reasons for delay in laying the papers mentioned at
(3) above.

(5) A copy of the National Airports Authority (Em-
ployees Conduct, Discipline and Appeal) Regula-
tions, 1988 (Hindi and English versions) published in
Notification No. Sec. 9.2.7. in Gazette of India dated
the 30th August, 1988, under section 40 of the Na-
tional Airports Authority Act, 1985.

(6) A copy of the Annual Report (Hindi and English
versions) of the Commission of Railway Safety for
the year 1987-88.

(7) (i) A copy of the Annual Report (Hindi and English
versions) of the National Institute of Immunology,
New Delhi, for the year 1887-88 along with Audited
Accounts.

(ii) A copy of the Review (Hindi and English versions)
by the Government or the working of the National
Ingsativt.gte of Immunology, New Delhi, for the year
1 8.

(8) A statement (Hindi and English versions) showing
reasons for delay in laying the papers mentioned at
(7) above.

(9) A copy each of the following Notifications (Hindi
and English versions) under sub-section (2) of sec-
tion 3 of All India Services Act, 1951:—

(i) The Indian Police Service (Pay) Eighth Ameni-
ment Rules, 1988 published in Notification No.
G.SR. 1221(E) in Gazette of India dated the 28th
December, 1988.
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(ii) The Indian Police Service (Fixation of Cadre
Strength) Eighth Amendment Regulations, 1988
published in Notification No. G.S.R. 1222(E) in
Gazette of India dated the 28th December, 1988.

(iii) The Indian Administrative Service (Pay) Ninth
Amendment Rules, 1988 published in Notifica-
tion No. GS.R. 1223(E) in Gazette of India
dated the 28th December, 1988.

(iv) The Indian Administrative Service (Fixation of
Cadre Strength)  Eleventh Amendment Regula-
tions, 1988 published in Notification No. G.S.R.
1224(E) in  Gazette of India dated the 28th
December, 1988.

(v) G.SR. 1225(E) published in Gazette of India
dated the 28th December, 1988 constituting for
the States of Arunachal Pradesh-Goa-Mizo-
ram-Union Territories, an Indian Police Service
Cadre and abolishing the Indian Police Service
Cadre of Union Territories from there with effect
from 28th December, 1988.

(vi) G.SR. 1226(E) published in Gazette of India
dated the 28th December, 1988 constituting for
the states of Arunachal Pradesh-Goa-Mizoram-
Union Territories, an Indian Administrative
Service Cadre and abolishing the Indian Ad-
ministrative Service Cadre of Union Territories
from there with effect from 28th December,
1988.

(vii) The Indian Police Service (Fixation of Cadre
Strength) First Amendment Regulations, 1989
published in Notification No. G.S.R. 27 in Ga-
zette of india dated the 21st January, 1989.

(viii) The Indian Police Service (Pay) First Amend-
-ment Rules, 1989 published in Notification No.
GSR. 28 in Gazette of India dated the 21st
January, 1989.



(ix) The Indian Administrative Service (Pay) Amend-
ment Rules, 1989 published in Notification No.
G.S.R, 80(E) in Gazette of India dated the 3rd
February, 1989.

(x) The Indian Police Service (Pay) Second Amend-
ment Rules, 1989 published in Notification No.
G.S.R. 99(E) in Gazette of India dated the 10th
February, 1989.

(xi) The Indian Police Service (Fixation of Cadre
Strength) Ninth Amendment Regulations, 1988
published in Notification No. G.S.R. 999 in
Gazette of India dated the 31st December, 1988.

(xii) The Indian Police Service (Pay) Ninth Amend-
ment Rules, 1988 published in Notification No.
G.S.R. 1000 in Gazette of India dated the
31st December, 1988.

(xiii) The Indian Police Service (Fixation of Cadre
Strength) Eighth Amendment Regulations, 1988
published in Notification No. G-S.R. 1001 in
Gazette of India dated the 31st December, 1988.

(xiv) The Indian Police Service (Pay) Eighth Amend-
ment Rules, 1988 published in Notification No.
G.S.R. 1002 in Gazette of India dated the
31st December, 1988.

(xv) The Indian Administrative Service (Fixation of
Cadre Strength) Eighth Amendment Regulations,
1988 published in Notification No. G.S.R, 1003 in
Gazette of India dated the 31st December, 1988.

(xvi) The Indian Administrative Service (Pay) Eighth
Amendment Rules, 1988 published in Notification
No. GS.R. 1004 jn Gazette of India dated the
31st December, 1988.

(xvii) The Indian Police Service (Fixation of Cadre
Strength) Tenth Amendment Regulations, 1988
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published in Notification No, G.S-R. 1005 in
Gazette of India dated the 31st December, 1988.

(xviii) The Indian Police Service (Pay) Tenth Amend-
ment Rules, 1980 published in Notification No.
G.S.R. 1006 in Gazette of India dated the
31st December, 1988.

(xix) The Indian Administrative Service (Fixation of
Cadre Strength) Eleventh Amendment Regulations,
1988 published in Notification No. G.S.R. 1007 in
Gazette of India dated the 31st December, 1983.

(xx) The Indian Administrative Service (Pay) Ninth
Amendment Rules, 1988 published in Notification
No, G.S.R. 1008 in Gazette of India dated the
31st December, 1988.

(xxi) The Indian Administrative Service (Fixation of
Cadre Strength) First Amendment Regulation,
1989 published in Notification No. G.S-R. 65 in
Gazette of India dated the 4th February, 1989,

(xxii) The Indian Forest Service (Recruitment) Am-
endment Rules, 1989 published in Notification
No. GS.R. 116(E) in Gazette of India dated the
22nd February, 1989.

(10) A copy of the Madhya Pradesh Administrative Tri-
bunal (Salaries and Allowances and Conditions of
Service of Chairman, Vice-Chairman and Members)
Amendment Rules, 1988 (Hindi and English versions)
published in Notification No. G.S.R. 16 (E) in Gazette
of India dated the 10th January, 1989, under sub-sec-
gon (1) of section 37 of the Administrative Tribunals

ct, 1985.

(11) (i) A copy of the Annual Renort (Hindi and English
versions) of the Grih Kalyan Kendra, New Delhi, for
the vear 1987-88 along with Audited Accounts.

(ii) A statement (Hindj and English versions) regarding
Review by the Government on the working of the
Grih Kalyan Kendra, New Delhi, for the year 1987-88.
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(12) A statement (Hindi and English versions) showing
reasons for delay in laying the papers mentioned at
(11) above.

(13) A copy of the Lakshadweep Pradesh Council (Proce-
" dure and Conduct of Business and Consultation with
Counsellors) Rules, 1988 (Hindi and English versions)
published in Lakshadweep Gazette dated the 2nd
August, 1988, under sub-section (3) of section 19 of

the Lakshadweep (Administration) Regulation, 1988.

4 Statements by Ministers l

(1) The Minister of State for Finance made a statement re-
garding launching of the Home Loan Account Scheme by the
National Housing Bank. i

He also laid on the Table a Note conta